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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 079-23232152GPCB

i-

NO.GPCB/CCA-JMN-51 (36)ltD-t7t66l+5€68A- Date:
TO,
IWs Tata Chemical Ltd,
Plot No.34 to 49,52,56,57,5811,59& 63 of VI, Surajkaradi ,2313P,
Mithapur-361345,
Tal: Dwarka, Dist: Devbhoomi Dwarka

Sir,

BY RP.A.D
AMENDMENT OF CONSOLIDATED CONSENT AI\D AUTHORIZATION

(cc&A)

,. lto lwz3

SUB: Amendment in the consolidated consent & Authorization of the
Board.

REF: (l) Your CCA Application Inward ID No.279253 dated. 27/0612023.
(2)CTE-Amendment order no.85533 issued vide office letter no.

GPCB/CCA/JMN- 5 I (26) I ID - 17 I 66 I 52897 0, dated : 04 / 12 / 20 1 9 .

(3)CTE-Amendment order no.l15552 issued vide office letter no.
GPCB/CCA/JMN-5 1 (3 0)/ID- 1 7 I 66 I 6063 65, dated: 17 / | | /2021 .

(4) CCA order No AWH-123320 issued on 19/12/2022 vide letter No:
GPCB/ CCA-JMN-5 I (3 4 )/ID- I 7 | 66 I 7 0 I 6 12 date d.-2 I / 0 I / 2023 .

1

2

This Board has issued Consent to Establish CTE-Amendment order no.85533
issued vide office letter no. GPCB/CCA/JMN-51(26)|LD-17166/ 528970, dated:
0411212019 and CTE-Amendment order no. 115552 issued vide office letter no.
GPCB/CCA/JMN-5 I (30)/ID- I 7 I 66 I 606365, dated: 17 I I I 12021 and Consolidated
Consent & Authorization (CCA) AWH-123320 issued on 1911212022 vide leffer
No : GPCB/ CCA-JMN- 5 I (3 4) I ID - 17 1 66 I 7 0 I 612 dated.-Zt I 0 I / 2023 .

The Board has received consolidated consent application vide No. 279253
dated 27106/2023 for the amendment of consolidated consent and authorization
under the provisions the Water (Prevention and Control of Pollution) Act-1974, Air
(Prevention and Control of Pollution) Act-1981 and Authorization under the

Hazardous Waste and other wastes (Management and Trans boundary Movement)
Rules '2016 framed under the E (P) Act-l986.

Now Consents& Authorization Amendment is hereby granted as under.

CCA-Amendment No. AWH- I 29468 Issue date. 04 I l0 12023.

The consents shall be valid up to I110812027 for use of outlet for the discharge of
trade effluent and emission due to operation of industrial plant for manufacture of
the items/Products:

Total
Quantity

Sr.
No

Product Existing
QuantiB

Proposed

Quantity
10,91,000
MTA/ear

2,25,000
MTA/ear

13,16,000
MT/Y'earI

Soda Ash

1,50,000
MT/Year2.

Sodium BiCarbonate
(All grades)

1,50,000
MTA/ear

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat. gov. in
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J
Vacuum Salt & Pure Salt 16,00,000

MTA/ear
16,00,000
MTA(ear

Caustic Soda 36,000
MTA(ear

36,000
MTA/ear

5
Liquid Chlorine 18,000

MT/Year
18,000

MT/Year

6.
Hydrochlor ic Acid 33o/o 64,800

MT/Year
64,800

MT/Year

7
Bromine 3,600

MTiYear
3,600
MTA(ear

8 Acid 37 MT/Year 37 MTNear

9
Gypsum 1,34,892

MTAIear
1,34,892
MT/Year

10.

Clinker 9,25,000
MTI{ear

8,25,000
MT/Y'ear

Cement (OPC/PPC) 7,87,000
MTAlear

7,87,000
MTAfear

ll Desalination water
(RO Plant)

21,60,498
M3A(ear

21,60,498
M3/Year

t2
Steam

Power

757
Ton/Hr

300
Ton/Hr

1,057
Ton/Hr

40 MW l25MW13 85 MW
14 Sodium Hypochlorite 100 MT/Day lOOMT/Day

SPECIFIC CONDITION:-
you shall have to comply with all the conditions mentioned in the Environment

clearance orders
a. No. J-l 1}ll166199IA II(D dated. 2011112000,

b. No. J-l1011166199IA I(D dated. 17l0t/2001,
c. No. J-1301112012006IA II (l) dated. 2210512006,

d. No. J-I301112012006IA II 0y dated. 3010512007,

e. No. J-11011114012016 IA II (l) dated. 02108/2016,

f. F-No.1 l-3412016IA III dated. 10107/2017,

s. F.No.J-1l}lllt4)l2ol6-IAII (I) dated. 0510712019 by the Ministry of
Environment, Forests and Climate Change, New Delhi'

The applicant shall abide to comply with any decision/order issued by Hon'ble

High court of Gujarat in the matter of SCA No.5465 of 1987, Civil Application,

for-Interim RelieiNo.13080 of 2009 in SCA No.26530 of 2006. Any order of
Hon'ble High Court regarding disposal point, alignment of channel shall be

complied with.
applicant shall comply with the provisions of the Plastic Waste Management

Ruies,2016 and has to-comply with the guidelines published time to time by the

Central Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the E-Waste Management

Rules,20l6 and has to comply with the guidelines published time to time by the

Central Pollution Control Board, New Delhi.

J

3.1

3.2

J.J

3.4

M/s Tata Chemical Ltd' Page 2 of 15
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 079-23232152

3.6

3.5

3.7

3.8

3.9

3.10

3.1I

3.12

Management of Solid Waste generated from industrial activities shall be as per

Solid waste Management Rul-es-2016 (solid waste as defined in Rule-3 (46) and

il;4" comply *ith thrfiidelines published time to time by the Cenffal Pollution

Control Board, New Delhi.
Applicant st ait compty *itft the provisions of the Construction and Demolition

Waste Management Rules-2016 a-nd has to comply with the guidelines published

time to time 6y the Central Pollution Control Board' New Delhi'

In no case any type of hazardous waste shall be procured for reuse / recycling or

shall be reused/ recycled/ utilized as raw materiai without prior permission of the

goard under the Rule-9 of the Hazardous Waste and Other wastes (Management

and Transboundary Movement) Rules' 2016'

Applicant shall not .utty out any activates which is banned by other Authorities/

Departments. ln no t*. *V banned raw materials shall be purchased/ handled/

used and also no un, Uunr"t product shall be manufactured/ handled/ repacked/

sell out.
Applicant shall comply with the- Manufacturing, Storage and Import of

Hazardous Chemicals Iiules-1989 framed under the Environment (Protection)

Act-1986.
Applicant shall comply with any other conditions as per Guidelines issued by the

fufini.t.y of Enviroriment, Forist and Climate Change, New Delhi or Central

Pollution Control Board from time to time'

appti.unt srrarr compiy *itt tt. applicable industry specific standards for

emission or discharle of Environment Pollutants notified by Ministry of

Environment, Forest and climate change, New Delhi under the Environment

(Protection) Rules.

it i, p.r*irsion is accorded under the provisions of the Environment Acts only'

eppfi"rrt shall be completely responsible for the all applicable prior permissions

of concerned departmenVauthorities under other applicable Acts/Rules i'e'

GDCR, Zoningregulations, Town planning regulation etc related to mentioned

industrial activities.

Col[DITIoNI]NDERWATERACTIgT4ISA]WENDEDASBELow
Source of Water: Sea Water.

The quantity of the Total Sea water consumption for industrial purpose shall not

exceed 2,76,696 m3lday, after expansion'

ifre quantity of fresh water consumption in for industrial purpose shall not

exceed 5,900 m3/day, after expansion'

it. qr#ity of f."sh water consumption in for domestic purpose shall not be

moreihan 1200 m3lday, after expansion'

ihe quantity of the industrial eflluent to be generated -from 
the manufacturing

p-r.r, ani other ancillary industrial operitions shall not exceed 2,40,000

m3 I day, after exPansion.

itr"-qu*tity oi the domestic waste water (sewage) shall not exceed 2400

m3 I day, after exPansion.

4.
4.1
4.2

4.4

4.3

4.5

4.6

3of15
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5

Note:
o As per Existing ccA waste water generation is 2,40,000 l(LtDay however

actual waste water generation of the unit is l,gg,6l IKL/Day hlnce after
expansion waste water generation shall not be exceeding 2,40,000 KLD.o In Soda Ash plant one ammonia still unit is added to recover the ammonia
and meet the discharge norrns for Ammonical Nitrogen.

TRADE EFFLUENT:
5.1 The Industrial effluent shall conform to the standards:

5.2 above environment standards shall be

5.3

5.4 Domestic effluent shall be treated separately to conform following discharge
standards. Treated Sewage shall be utilised for flushing of toilets in township at
the maximum extent and remaining shall be discharged into Arabian Sea.
Industry shall comply with the discharge norns as per Hon. NGT order (oA
1069/201 dated.30104/2019if

The treated effluent
discharged into Gulf

conforming to the
of Kutch.

Final Effluent channel shall not overflow in any circumstances including full
capacity of plant operation.

6
6.1 The shall be used as fuel after

F'uel

I

Parameters Norms/ standards
6.5 to 9.5

T
Color .scale in units 100 unit

Solids s00
Oil and Grease 2
Ammonical 5
Bio Assay Test 90% survival of the fish after 96

hours in 100% effluent
All
far

efforts beshall made to remove color and ASodourunpleasant

Parameters Norms/ standards
6.5-9.0

Biochemical Demand OD Less than 30 mglL
Total solids Less than 100 mell
Fecal Coliform Less than 1000 MPN/100m1

QuantitySr.

No. Existing Proposed Total After Expansion
I Pulverized Coal

and Pet Coke
64 MT/Hr NIL 64 MTIHI

2 Coal/Lignite 90 MT/FIr 12.83
(Coal)

90 MT/Hr +
12.83 MT/Hr

3

or Lignite
Coal + Pet Coke 26MT/Hr or

50 MT/Hr
35.29
(Petcoke)

26 MT/Hr or 50 MT/FIr
+35.29 MT/Hr

4. HSD 2.564KL/Hr 0.014 KLlHr 2.578KLftlr
5 Furnace Oil NIL 0.1 KLlFIr 0.1KL/F{r

M/s Tata Chemical Ltd, Page 4 of 15
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR . 382010,

(T) 079-23232152

6.2 The Flue gas emission through stack attached to following utilities shall conformto the standards

M/s Tata Chemical Ltd,

Stack attached to Stack height

Boiler-l

APCM Parameter

I
I

I

Sr.
No

2
aJ l)

Boiler-2
Boiler-3

Permissible
Limit

Electrostatic
Precipitator (ESp)

Particulate matter
S02
NOx

600mgA'..1M3

600mgA{M3

98 Meter
Common

stack

4 Boiler-4
(rBrL)

S5Meter
(RCC 2)

ESP Particulate matter
SOz

NOx

l00mgA,lMl
600mgA{M3
600mgA{M3

5 Boiler-5
6. Boiler-6

(HPB4)

101 Meter
Common

stack
(RCC 3)

ESP &
Desulphurization
by Lime Stone
addition

Particulate matter
Sou
NOx

lO0mg/IrlM3
600mgAIM3
600mgNM3

7 Power plant no I -
I25O KVA

20 Meter Particulate matter
Soz
NOx

150 mgllrlmr
IOO PPM
50 PPM

8. Power plant no 2 -
I25O KVA

20 Meter Acoustic Measure Particulate matter
Soz
NOx

150 mg/ Nmr
IOO PPM
50 PPM

9 Power plant no 3 -
250 KVA

15 Meter Acoustic Measure Particulate matter
Soz
NOx

150 mgl Nmr
lOO PPM
50 PPMl0 Cement plant nol -

320 KVA
10.7 Meter Acoustic Measure Particulate matter

Soz
NOx

150 mg/ Nml
IOO PPM
50 PPM

11 Cement plant no 2 -
60 kva

10.7 Meter Acoustic Measure Particulate matter
S02
NOx

150 mg/Nm3
IOO PPM
50 PPM

12. Bicarb plant - 750
KVA

13 Meter Acoustic Measure Particulate matter
SOz

NOx

150 mgl Nm3
1OO PPM
50 PPM

13. CC Group -500
KVA

l7 Meter Acoustic Measure Particulate matter
Soz
NOx

150 mgl Nm3
IOO PPM
50 PPM

14. DG Set -2000 KVA
(Standby)

30 Meter Acoustic Measure Particulate matter
Soz
NOx

1s0 mg/ Nml
IOO PPM
50 PPM

t5 DG Set -2000
KVA(Standby)

30 Meter Acoustic Measure Particulate matter
S02
NOx

150 mg/ Nml
IOO PPM
50 PPM

16. D G Set -2000 KVA 30
Meter

Acoustic Measure Particulate matter
Soz

150 mg/Nm3
IOO PPM

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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power plant NOx 50 PPM
l7 D G Set -2000 KVA

(standby) captive
power plant

30
Meter

Acoustic Measure Particulate matter
Soz
NOx

150 mg/Nmr
1OO PPM
50 PPM

l8 D G Set -250
KVA(standby)
captive power plant

Ht. of the
building +
3.5 Meter

Acoustic Measure Particulate matter
Soz
NOx

150 mg/ Nmi
IOO PPM
50 PPM

19. D G Set -250 KVA
(standby) captive
power plant

Ht. ofthe
building +
3.5 Meter

Acoustic Measure Particulate matter
Soz
NOx

150 mgl Nmr
IOO PPM
50 PPM

20. D G Set -1010 KVA
(standby) Vacuum
Salt Plant

Ht. of the
building +
6.5 Meter

Acoustic Measure Particulate matter
SOz

NOx

150 mg/ Nmi
IOO PPM
50 PPM

21. D G Set -1010 KVA
(standby) Chlor
Alkali Plant

Ht. ofthe
building

6.5 Meter

Acoustic Measure Particulate matter
Soz
NOx

150 mg/ Nm'
lOO PPM
50 PPM

22 D G Set -1010 KVA
(standby) Chlor
AlkaliPlant

Ht. ofthe
building

6.5 Meter

Acoustic Measure Particulate matter
Soz
NOx

150 mg/ Nm'
IOO PPM
50 PPM

23 D G Set -1010 KVA
(standby) Effluent
System

Ht. of the
building 6.5

Meter

Acoustic Measure Particulate maffer
Soz
NOx

150 mg/ Nm'
IOO PPM
50 PPM

24 D G Set -1010 KVA
(standby) Effluent
System

Ht. ofthe
building 6.5

Meter

Acoustic Measure Particulate matter
S02
NOx

150 mg/ Nmi
lOO PPM
50 PPM

25 D G Set -3350
KVA (standby)
Effluent System

30
Meter

Acoustic Measure Particulate matter
Soz
NOx

150 mg/ Nmi
IOO PPM
50 PPM

Proposed
26. Boiler-7

(Cap.300TPH)
ESP &

Desulphurization
by Lime Stone

Particulate maffer
s02
NOx

30 mgAllm3
100 mgA{m3
100 mgl Nm3

6.3 The process gas emission through stack attached to following utilities shall
conform to the standards:

Sr.

No.
Stack attached

to
Stack height APCM Parameter Permissible

Limit
Existing

1 Foundry
Induction
Furnace

l7 Meter Particulate matter
Soz
NOx

l50mg/ Nmi
l00mg/Nm3
50mg/ Nm3

2 HCL Plant 26 Meter (each) Water Scrubber for
each unit

HCL 20 mg/Nmi

J Chlorine Plant 20 Meter
Common Stack

Alkali Scrubber 2
Nos

CLz 9 mglNm3

M/s Tata Chemical Ltd, Page 6 of 15
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10.A,

GANDHINAGAR - 382010,

(T) 079-23232152

4. Bromine Plant l2.2Meter
(Each)

Alkali Scrubber for
each unit

Brz 2 mg/Nm3

5 Cement Plant
Raw Mill &

Kiln

75 Meter Bag Filter Particulate matter
SOz

NOx

30 mg/Nm'.
100 mgA.trm'.
1000 mgAlm'

6 Cement Plant
Coal mill old

39 Meter Bag Filter Particulate matter
SOz

NOx

30 rng/ Nm'.
l00mg/ Nm'.
1000mgA.lm'

7 Cement Plant
Coal mill new

39 Meter Bag Filter Particulate matter
so2
NOx

30 mgA.lm3 .
100 mgA.{m'-
1000 me/Nm'

8. Cement Mill 27 Meter Bag Filter Particulate matter 30 mg/Nmj

9. Cement Plant
Packers

23 Meter Bag Filter Particulate maffer 30 mg/Nm'

l0 Dryer Crusher 70 Meter Bag Filter Particulate matter 30 mg/Nm'

11. Cooler 55 Meter ESP Particulate mafier 30 mg/Nm'

12. Alkali By
Pass

35 Meter Bag Filter Particulate matter 30 mg/Nm'

13 Drying unit of
Monohydrate

Plant

30 Meter Bag Filter Particulate matter 150 mg/Nm'

6.4 Applicant shall comply with the National Ambient Air Quality Standards notified

by Central Pollution Control Board, New Delhi time to time under the provision

of the Environment (Protection) Act-1986 for applicable parameters. NAAQ

6.s
Standards are as per Annexure.
There shall be no any odorous gaseous emission or fugitive emission. Adequate

preventive measures shall be taken thereof.
irloise level in and around the Industry in plant shall be kept well within the

standards by providing noise control measures including engineering control like

acoustic iniulation, hoods, silencers, enclosures etc. on all sources of noise

generation. Ambient noise level shall conform to the standards prescribed under

the Environment (Protection) Act & Rules, 1986.

The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standards in

respect of noise to less than 75 dB(A) during day time and 70 dB(A) during night

time. Daytime is reckoned in between 6 a.m. and l0 p.m. and nighttime is

reckoned between l0 p.m. and 6 a.m.

D.G. Sets Conditions:
rne o.G. set shall have acoustic enclosure and shall comply with the

standards specified at Sr. no.95 of Schedule-I of the rule-3 of E.P. Rules -1986

and Noise pollution level as per the Air Act-1981. Further, any applicable

directions/ policy of MoEFCC, CPCB, GPCB and Hon. Courts regarding D.G.

Set shall be complied with.
D.G. Set standards:-The flue gas emission through stack attached to D.G.Set shall

conform to the following standards.

6.6

6.7

6.8

Itr/^ T-]- a'L^*i^-l I +,1

Clean Gujarat Green Gujarat
Website : https://gpcb. gujarat. gov. in
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a) The minimum height of stack-to be provided with each of the generator set

shall be H:h + 0.2 (KVA; r/2, where H: Total stack height in meter, h:
height of the building in meters where or by the side of which the generator

set is installed.
b) Noise from DG set shall be controlled by providing an acoustic enclosure or

by treating the room acoustically, at the users end.

c) The acoustic enclosure or acoustic treatment of the room shall be designed
for minimum 25 dB (A) insertion loss or for meeting the ambient noise

standards, whichever is on the higher side (if the actual ambient noise is on
the higher side, it may not be possible to check the performance of the
acoustic enclosure/ acoustic treatment. Under such circumstances the
performance may be checked for noise reduction up to actual ambient noise

level, preferably, in the night time). The measurement for insertion loss may
be done at different points at 0.5 m from the acoustic enclosure/room, and the
averaged.

d) The D.G. Set shall be provided with proper exhaust mufller with insertion
loss of minimum 25 dB (A).

e) All efforts shall be made to bring down the noise level due to the D.G. Set,

outside the premises, within the ambient noise requirements by proper sitting
and control measures.

f) tnstallation of a D.G. Sets must be shictly in compliance with the

recommendations of the D.G. Set manufacturer.
g) A proper routine and preventive maintenance procedure for the D.G. Set

should be set and followed in consultation with the DG Set manufacture
which would help prevent noise levels of the DG Set from deteriorating with
use.

AUTHORISATION ITNDER HAZARDOUS & OTHER WASTES
(MANAGEMENT&HAIIDLING&TRANS BOI]I\DRY MOVEMENT)
'RI]LES.2O16:
FORM FOR GRANT OR RENEWAL OF AUTHORISATION TO THE
OCCUPIFRS, RECYCLERS, REPROCESSORS, REUSERS, USER AND
OPERATORS OF DTSPOSAL FACILITIES

Number of authorization and date of issue :04/1012023.
Reference of applicationno.279253 and dated 2710612023.

Occupier/Operator of IWs Tata Chemical Ltd, Plot No.34 to 49,52,56,57,58/1, 59

& 63 of VI, Surajkaradi,23l3P, Mithapur-361345,Ta1:Dwark4 Dist: Devbhoomi
Dwarka is hereby granted an authorization based on the signed inspection report
for collection, facilities as under.

7

7.t
7.2
7.3

Qty MT/Year Mode of disposalCatg
Existing
CCA

Propose
d CCA-
Amend
ment

Total after
expansion

Sr.
No

Name of
Waste

Hazardous

Reception, Collection &
reused/ recycle for co-
processing in cement kiln

r-1.2 3000
MT/
Year

3000 MT/
Year

1 Tarry residues
bottom from
TDI/ coal Tar

and Still
distillation

M/s Tata Chemical Ltd, Page 8 of 15
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within premises.

2 Sludge & filters
contaminated with oil

r-3.3 200 MT/
Year

200 MT/
Year

Reception, Collection &
reused/ recycle for co-
processing in cement kiln
within premises.

J Organic residue
processes

from r-4.4 1s000
MT/
Year

15000
MT/
Year

Reception, Collection &
reused/ recycle for co-
processing in cement kiln
within premises

4 Spent clay containing oil I-4.5 15000
MT/
Year

1s000
MT/
Year

Reception, Collection &
reused/ recycle for co-
processing in cement kiln
within premises.

5 Used or Spent oil I-5.1 205lMT/
Year
(co-
proce
ssing)72
MT/Year
(Disposal
through
Recycler)

t28MT/
Year
(Dispos
al to
recycler

)

2051 MT
A(ear(Co-
Processing

)200MT/
Year
(Disposal

to
recycler)

Reception, collection &
reused/ recyclel for co-
processing in cement kiln
within premises

Reception, collection,
storage, transportation
and disposal by selling to
Registered Recyclers.

6 Waste or residues containing
oil

t-5.2 2000
MT/
Year
(co-
proce

ssing) l2
MT /Year
(Disposal
through

Recycler)

08
MT/
Year
(Dispos
al to
recycler

)

2000
(Co-Proc
essing)
20}lT/

Year
(Disposal

to
Recycler)

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises

Reception, collection,
storage, transportation
and disposal by selling to
Registered Recyclers.

7 Phosphate sludge I.
t2.5

1000

MT/
Year

1000 MT/
Year

Reception, collection &
reused./ recycle for co-
processing in cement kiln
within premises.

8 Process wastes, residues &
sludges (paint sludge)

I-
2t.t

1000
MT/
Year

1000 MT/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

9 Waste or residues (not made
with vegetable or animal
material)

I-
23.1

r000
MT/
Year

1000 MT/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

Lf.lf,t

Website : https://gpcb.gujarat.gov. in
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l0 Process waste sludge /
residues containing acid
toxic metals, organic
compounds

I
26.t

1000
MT/
Year

1000 MT/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

ll Dust from air
system

filtration I-
26.2

5000
MTi
Year

5000 MT/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

t2 Process residue and wastes I
28.1

1000
MT/
Year

1000 MT/
Year

Reception, collection &
reused/ recycle for co
processing in cement kiln
within premises.

l3 Spent catalyst I-
28.2

15000
M'T/
Year

15000
M'I/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

14 Spent carbon I-
28.3

1000
MT/
Year

1000 MT/
Year

Reception, collection &
reusedi/ recycle for co-
processing in cement kiln
within premises.

15 Off specification products I-
28.4

500 MT/
Year

500 MT/
Year

Reception, collection &,

reused/ recycle for co-
processing in cement kiln
within premises.

t6 Date expired products I.
28.5

500 MT/
Year

500 MT/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

t7 Spent solvent I-
28.6

l 5000
MT/Year

r 5000
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

18 Process waster or residues I-
29.1

I 5000
MTAlear

1 s000
MTA(ear

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

19 Sludge containing residual
pesticides

I.
29.2

15000
MT/Year

l 5000
MT/Y.ear

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

20 Empty barrels/ containers/
liners contaminated with
hazardous chemicals/ waste

I
I33

1800

Nos./Yea
r

8200
Nos./
Year

10,000
Nos./
Year

Collection, storage,
transportation and
disposal by selling to
Registered Recyclers.

M/s Tata Chemical Ltd, Page l0 of 15
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2t Contaminated cotton rags or
other cleaning materials
(oily rags)

I-
33.2

1000
MT/Year

1000
MT/Year

Reception, collection &
reused/recycle for co-
processing in cement kiln
within premises.

22 Chemical-containing
Residue arising from
decontamination

I-
34.1

1s000
MT/Year

15000
MT/Year

Reception, collection &
reused/recycle for co-
processing in cement kiln
within premises.

23 Exhaust air or gas cleaning
residue

I-
35. I

5000
MT/Year

5000
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

24 Spent ion exchange resin
containing toxic metal
(plastic and resin waste)

I-
35.2

507
MT/Year

507
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

25 Chemical sludge from waste
water treatment

I.
35.3

30,000
MT/Year

30,000
MTA(ear

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

26 Organic Residues t-l.4 1000
MT/
Year

1000
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

27 Spent Catalyst
molecular sieves

and I-1.6 1000
MT/
Year

1000 MT/
Year

Reception, collection &
reusedl/ recycle for co-
processing in cement kiln
within premises.

28 Sludge Containing Oil t-2.2 1000
MT/
Year

1000
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

29 Spent Catalyst r-4.2 1000

MT/
Year

1000 MT/
Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

30 Distillation residues I-
20.3

1000
MT/
Year

1000
MT/Year

Reception, collection &,

reused/ recycle for co-
processing in cement kiln
within premises.

3t Any Process or distillation
residue

I-
36.1

1000
MT/
Year

1000
MT/Year

Reception, collection &,

reused/ recycle for co-
processing in cement kiln
within premises.

lt-f /.'fola /alrarniaal I fd
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32 Spent Carbon or filter
medium

I-
36.2

1 000
MT/
Year

1000
MTA(ear

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

Details of other industrial waste for co-processing in cement plant.

I Mixed waste liquid r6000
MTiYear

r6000
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

2 Mixed waste solid 6000
MT/Year

6000
MT/Year

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

a
J Solid waste (paper plastic,

Dry Biomass)
l0

Tons/FIr
or

100
M3/Hr

l0
Tons/FIr
or

100
M3/FIr

Reception, collection &
reused/ recycle for co-
processing in cement kiln
within premises.

7.4
7.5

7.6

The authorization shall be valid up to lll08/2027.
The authorization is subject to the conditions stated below and such other
conditions as may be specified in the rules from time to time under the
Environment (Protection) Act- I 986.
Terms and Conditions of the Authorisation:

a) The authorised person shall comply with the provisions of the
Environment (Protection) Act, 1986, and the rules made there under.

b) The authorisation or its renewal shall be produced for inspection at the
request of an officer authorised by the State Pollution Control Board.

c) The person authorised shall not rent, lend, sell, transfer or otherwise
transport the hazardous and other wastes except what is permitted through
this authorisation.

d) Any unauthorised change in personnel, equipment or working conditions
as mentioned in the application by the person authorised shall constitute a

breach of his authorisation.
e) The person authorised shall implement Emergency Response Procedure

(ERP) for which this authorisation is being granted considering all site

specific possible scenarios such as spillages, leakages, fire etc. and their
possible impacts and also carry out mock drill in this regard at regular
intervalof time;

f) The person authorised shall comply with the provisions outlined in the
Central Pollution Control Board guidelines on "Implementing Liabilities
for Environmental Damages due to Handling and Disposal of Hazardous
Waste and Penalty"

g) It !s the duty of the authorised person to take prior permission of the State
Pollution Control Board to close down the facility.

h) The imported hazardous and other wastes shall be fully insured for transit
as well as for any accidental occulrence and its clean-up operation.

M/s Tata Chemical Ltd, Page 12 of 15

49152



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 1O-A,

GANDHINAGAR - 382010,

(T) 079-23232152

ffi\u
GPCB

7.7

i) The record of consumption and fate of the imported hazardous and other
wastes shall be maintained.

j) The hazardous and other wastes which gets generated during recycling or
reuse or recovery or pre-processing or utilization of imported hazardous or
other wastes shall be treated and disposed of as per specific conditions of
authorization.

k) The importer or exporter shall bear the cost of import or export and
mitigation of damages if any.

l) Any other conditions for compliance as per the Guidelines issued by the
Ministry of Environment, Forest and Climate Change or Central Pollution
Control Board from time to time.

m) Annual return shall be filed by June 30th the period ensuring 3lst March
ofthe year.

n) Industry shall submit annual report on or before 30th day of June
following to the financial year to which that return relates.

o) Records of waste generation, its management and annual retum shall be
submitted to Gujarat Pollution Control Board in Form-4 on or before 3fth
day of June following to the financial year to which that retum relates.

p) In case of any accident details of the same shall be submitted on Form-
14 to Gujarat Pollution Control Board.

q) As per "Public Liability Insurance Act-91" company shall get
Insurance Policy, if applicable.

0 Empty drums and containers of toxic andhazard material shall be treated
as per guideline published for "Management & Handling of discarded
containers". Records of the same shall be maintained and forwarded to
Gujarat Pollution Control Board regularly.

s) In no case of any kind of hazardous waste shall be imported without prior
approval of appropriate authority.

0 In case of transport of hazardous wastes to a facility for (i.e. treatment,
storage and disposal) existing in a State other than the State where
hazardous wastes are generated, the occupier shall obtain 'No Objection
Certificate' from the State Pollution Conhol Board or Committee of the
concerned State of Union Territory Administration where the facility
exists.

u) Unit shall take all concrete measures to show tangible results in waste
generation, reduction, avoidance, reuse and recycle. Actions taken in this
regard shall be submitted within three months and also along with Form-4.

v) Industry shall have to display the relevant information with regards to
hazardous waste as indicated in the Hon. Supreme Court's Order in W.P.
No.657 of 1995 dated l4th October, 2003.

w) Industry shall have to display on-line data outside the main factory gate
with regard to quantity and nature of hazardous chemicals being handled
in the plant including wastewater and air emissions and solid hazardous
wastes generated within the factory premises'

Other condition of Authorization:
a. The waste generator shall be totally responsible for collection, storage,

encapsulation, incineration, treatment, transportation and ultimate disposal of
the wastes generated as per applicability in Para 7.3 (Table). The conditions
stipulated in Annexure- III shall be complied with.

b. Applicant shall manage hazardous waste referring to waste hierarchy i.e will
choose best available option based on waste characteristics and available

M/s Totq (rheminol Lfd
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8.
8.1

operator and shall select disposal strategy following the Standard operating
procedure and guidelines 'oMultiple hazardous wastes disposal options"
published by the Board.

c. The inspection report based on which authorization is granted can be viewed
by industry on GPCB XGN Portal on industry's XGN account.

Industry shall comply with following SPECIFIC COIrIDITIONS:
Applicant shall not start any other construction activities or project related activity
which attracts prior Environment Clearance or Coastal Zone Clearance without
clearances from the Ministry of Environment, Forests & Climate Change, New
Delhi.
In no case additional land shall be used for industrial operation without applicable
prior Environmental Clearance or consent approvals as applicable for the same.
Management of Solid Waste generated from industrial activities shall be as per
the provisions of the Solid Waste Management Rules-2016 (solid waste as defined
in Rule-3 (46) and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the Plastic Waste Management
Rules'2016 and has to comply with the guidelines published time to time by the
Cenhal Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the E-Waste Management
Rules'2016 and has to comply with the guidelines published time to time by the
Central Pollution Control Board, New Delhi.
Applicant shall comply with the provisions of the Construction and Demolition
Waste Management Rules-2016 and has to comply with the guidelines published
time to time by the Central Pollution Control Board, New Delhi.
CRZ notification and all Environmental Acts/ Rules/ Notifications and their
amendments from time to time shall be complied with.
Applicant is also required to comply with the Manufacturing, storage and Import
of Hazardous Chemicals rules- 1989 framed under the Environment (protection)
Act-1986.
Applicant shall have to comply with'CREP'action points in respect to applicable
sectors. All applicable guidelines/ directives issued or being issued by MoEFCC,
CPCB, DOEF or Hon'ble Court from time to time shall be complied with.
Applicant shall comply with provision of the Forest (Conservation Act-1980 and

Rule- 1981. The Petroleum and Minerals (pipeline acquisition of right of user

land) Act-1962.
Applicant shall have to obtain approval of chief controller of explosives for
storage & handling updated disaster management plan along with onsite & off site
Emergency plans
Applicant shall have to carry out mock drill both onsite and offsite for all the
possible eventualities at regular interval of time. For any of the disastrous

situations. Escape route shall have to be predefined, properly marked and shall be

brought to the knowledge of the concerned.
Applicant shall have to carry out the regular health check-up of employee as per
prescribed procedure under factory AcV Rules.

8.2

8.3

8.4

8.5

8.6

8.7

8.8

8.9

8.10

8.11

8.t2

8.13

Ws Tata Chemical Ltd, Page 14 of 15
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8.14

9
9.1

GPCB reserves the right to stipulate additional conditions if found necessary. The

company will implement these conditions in a time bound manner.

Industry shall comply with following General COITIDITIONS:
Any change in personnel, equipment or working conditions as mentioned in the

consents form/order should immediately be intimated to this Board.
Applicant shall also comply with the general conditions given in annexure.

Whenever due to accident or other unforeseen act or ever, such emissions occur

or is apprehended to occur in excess of standards laid down such information
shall be forthwith reported to Board, concemed Police Station, Office of
Directorate of Health Service, Department of Explosives, Inspectorate of
Factories and local body.
In case of failure of pollution control equipments, the production process

connected to it shall be stopped. Remedial actions/measures shall be implemented
immediately to bring entire situation normal.
The Environmental Management UniVCell shall be setup to ensure

implementation on and monitoring of environmental safeguards and other
conditions stipulated by statutory authorities. The Environmental Management
Cell/ Unit shall directly report to the Chief Executive of the organization and

shall work as a focal point for internalizing environmental issues. These cells/
units also coordinate the exercise of environmental audit and preparation of
environmental statements.
The Environmental audit shall be carried out yearly and the environmental
statements pertaining to the previous year shall be submitting to this State Board
latest by 30th September every year.
The Board reseryes the right to review and/or revoke the consent and/or make

variations in the conditions, which the Board deems, fit in accordance with
provisions under the Water Act, Air Act and Hazardous Waste Rules under the E
P Act.
In case of change of ownership/management the name and address of the new
owners/ partners/directors/proprietor should immediately be intimated to the

Board.
Industry shall have to display the relevant information with regard to hazardous

waste as indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated l4th
October 2003.

X'or and on behalf of
Gujarat Pollution Control Board

q%c*
(A.J.Patel)

Unit Head Jamnagar
Date:

9.2
9.3

9.4

9.5

9.6

9.7

9.8

9.9

NO.GPCB/CCA-JMN-5 I (36)lrD-17 t 66/
TO,
IWs Tata Chemical Ltd,
Plot No.34 to 49,52,56,57,5811,59&,63 of VI, Surajkaradi ,23/3P,
Mithapur-361345,
Tal: Dwarka, Dist: Devbhoomi Dwarka

inol Lfd
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l' In case of any changc cither irr prr.ltlucts, its capacity or manufacturing prclccss, the
applicant shall have to obtain prior permission of this Board. The applicant shall not
commence the production until consent under Water (Prevention and Control of
Pollution) Act-1974, Air (Prevention and Control of Pollution)'Act-1981 and
authorization under the Hazardous Waste (Management ,Handling & T.M.) Rules-
2008 is obtained.

2. If the products/process falls in SCIIEDULE-I or II of the Environmental Audit
Scheme, as specified in the order dared 13l3lg7 of FIon. High Court in MCA
NO.326/97 in SCA No.770/95,the applicant shall also abide by the said scheme.- 3. Theapplicantshall havetoobtainfl.t.lroticyasperP.L.l.Act, l99l ancl subrnitthe
copy of the sarre to the G.p.C.B

4' The unit shirll ltave and operate all the requisite equipmerrts/lacilities tbr prevention' and control of efficiently all its eftluent treatment plant/air pollution control
eqttiprnents/ f;rcilitics for ntanagernent arrtl lrantlling of hizartlous ivastes. Whenever
the effluent treattnent plant/air pollution control equipments/ lacilities for hazarclous
waste or any part thereof are fully of partly non-operational for any reason whatsoever
(whetherfoi maintenanc e/rep,airi/ele"tri"iiy failuie or otherwise) unit shall closedown
its manufacttrring/ processing activities ani shall not restart it unless and until all its
the effluent, treatment plants/air pollurion proteqtion and control equiprnents and
facilities including stack monitoriig/facilities for hazarclous rvaste nranagement and
handling are fully operational.

5' The unit shall have and use only one outlet for the discharge of its effluent and ns
effluent shall be-discharged withtut requisite treaun-ent and *ithourmeetiiig w-itti the
GPCB norrns. Such outlet shall be n"ui th, front gatelentrance of the unit. The unit

- -. "----Shal[.-not-ke.n -anr,,.h-rr-..-..t:-^ ^- . , ^ .r r ... r .i- -;'J L') Pi--u".rjiJ \ri oi.iisirrr*Ui iUUJ-tr rri-'ficltfutflPPg-Iol-'U15crr--irrEirrE, " .- --'
efluent outside or even for transporting treated or untreated- 

"fiir"ni withintthi
- factory premises, within effluent treatment ptants or in the compopnd of the unit.6. The unit shail, within one week from thi date of issue "i;ir;;i;;. 

- -
6'l'Put trp at the entrance the electricity consumer purnber and the name of the

"lgctricity 
consumers as on the r""oiit of the cEB/AEb

6'2' Make 
.adequate lighting arrangements all around the Effluent Treatment

Plhntsl Air Pollution Control measures/ incinerator / facilities for hazardous
management and handling also above the Boards menti-oned in the abcive
clause.

7' The unit shall maintain the records of production and consurnption of electricity and
yltifrj each day during the period oiproduction. The unit shall maintain sejarate
rlgures ror consumption of electricily for running the Air pollution control meaiures /
incineration system by having u ,Jpurrt" meter/sub- meter for each. Air pollution
Contro-l measilres. The numbei of units consumed by operaring the diesel generating
sets, if any, shall also be maintained. In case of ptunts involving iBio-mass,

page I of7

53156



treatment, for each addition of bio-mass time and quantity, should be recorded' 'l'he

uptake rate of Oxl,gen of the bio-mass in the aeration basin and othe'parameters of
biological system shoulcl be recorded, every day.

8. When electiicity supply or watcr supply is disconnected in fuhrre on account of non-

compliance witir the GPCB norms or on acconnt of the closure order, which may be

pur..d by the court or by the Govt., /GPCB under any statutory provisions relating to

invironmentalprotection and prevention and control of pollution

8.l.The unit shall not use any diesel generating set or any olher alternative

source of energy r)r rvater tarrkers frorn outside for continrring the production

activities.
9. "Florv N,[ctcrs" should bc irrslltllcrl at irrlct lrrrtl orttlet of Efllrrent'l'rel llrrutlt Plant (ETP

thercl lt cr').

l0.All tlrc cltcrtticals antl tttttticttts, rvhiclr ;trc rcqttired to be acltlerl/tlosc:l any rvhere tn

the E'I'P. shor-rlcl br: so addcd by using "rVletcring Pumps" only'

I l.The prinfecl log-books shall be tnaintailcd and get thern certified for -

12.l Energy/Fuet Q6,nsurnption/Raw rnateriat consumption altd quantity of
products manufa ctured.

12.2 Waste water/gaseous/ hazartlous waste flow at inlet & orrtlet of E'T'P' & air

pollution conirol measttres/ incinerator.
lZ.3 Quantity of slrrdge generaterl/ treated/ stored/ reused/ disposed off separately

for each lype ofhazardous rvaste.

12.4 Laboratory analysis/reports for each of the specifietl paratneters of liquid

effluents, gaseous discharge and hazardous waste sample'

l2.Lo;t NOx bumerr-*uy be proviJed to avoid excessive formulation of NOx' Only

LSIiS will be used as h-rel during the crifical months to ensure that Srf2 levels in the
- - - -amb 

ient'-al r rS wit-nin ihe' nor'm spdc i fi e ci'.

underthe Itules l3 and 14 of
Hazardotrs Ciremicals Rules,

l3.A copy of approved On-site Emergency Plan as required

the Flandling, Manufacture, Storage arld Import of the

1989 should be submitted to the Board.

l4.The funds earmarked for the Environmental protection measures should not be

diverted for any other purpose and year wise expenditure should be reported to this

Board and to thc (iovernment.

ts.itorm water shall not be mixed with the industrial effluent. Disposal system for storm

water shall be provided separately.

16.Good house keeping shall be maintained within the factory and indristrial premises'

Allpipes, vents, joints.valves and drains shall be leakproof. They should be checked

peribdically and arrangements thercof shall be indicated in the On"site Emergency
plan. Floor washing shall be adr:ritted in to the effluent collection system for

subsequent treatment and disposal.
l7.The directives issued by rhe Board lrom time to time in vierv of dir:ction issued by

the Honorable High Court of Gujarat in the rrlatter of S.C'A.770195 shall have to be

complied with.

Page2 of7
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l8.The applicant shall make an application for renewal of the consent at least 60 days

before the date of expiry of the consent.

PENALTY PROV]SIONS:

if the applicanr lails to comply with the conditions and other directives issued by

lhis Board as laid dnwn irr this r:rrdcr, the applic:ant is liahle for the action urtder section 5

of thc E(P) Act ant'l alsu prosccution under Section 43 &" 44 and other penal provisior:s of
thc Watcr Act and undcr scction 17, 38,39 agd other penal provisions of the Air Acl &
under section l5 of the E(P) Act and shall on convictlon, be liabte for punishment and

imprisonment aS provided in the said Acts.

NOTE:
The Board reserves the right to revierv ancl/or revoke tlrc conscnt/ arrtllorization

ancl/or rnake variations in the conditions rlrat tlrc Borrrd rjeetns lit in lcctl|tlltrtcc rvith

provisioni of tlre Rulcs/Acts.

Page 3 of7
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NATIONAL AMBIENT AIR QUALITY STANDARDS
CENTRAL I'OLLUTION CONTROL BOARD

NOTIFICATION
Ncw Dclhi, the 18th Novembcr,2009

No.ll-2901612019011'CI-1.-ln exercise of the powers conferred by Sub-section (2) (h) of
scction 16 of thc Air (Prcvention and Control of Pollution) Act, l98l (ActNo. l4 of 1981), and
in supcr scssion of thc Notificalion No(s). S.O. 384(E), <lated 1 1tl' April, 1994 and S.O. 935(E),
cJatccl l4tl' {)ctobcr, l99tl, thc Ccntral Pollution Control l]oard hereby notify the National
Ambicnt Air Quality Standards with imrnediate effect, namcly:-

NATTONAL AMBIENT AIR QUALITY STANDARDS

S.

No.
Pollutant

'I'imc
Wcightcd
avcrage

Concentration in Ambient
Air

Methods of
Measuremcnt

Industrial,
Residential,
Rural and

Other Arca

Ecologically
sensitive area
(notilied by

Central
Govt.)

(l) (2) (3) (4) (s) (6)

Sulphur Dioxidc
(SO2), Vglm3

Annual* 50 20 o Improvcd Wcst and

Geake
o Ultraviolet

fluorescencc
24 hours** 80 80

2

3

Nitrogcn Dioxidc
(r.r-()2), prg/m3

Annual* 40 30 . Modificd Jacob &.

l lochheiser (Na-
Arsenite)

. Chemilumincscence
24 hours** 80 80

I)articulatc Mattcr
(sizc lcss than 10

pun) or
PM lepLg/rnl

Annual* 60 60 o Gravimctric
o 'l'OIrM

o []eta attenuation24 hours** 100 100

4

I)articulatc Mattcr
(sizc lcss lhan2.5
microns) or I)M2 5

,j
l"rg/11-r

Annual* 40 40 o Gravimctric
o 'l'OIrM

o lJeta attenualion24 hours** 60 60

) Ozonc (O3) prg/ml

8 hours ** 100 100 o UV photometrio
. Chemiluminescencc
. Chemicalmethod

I hour ** 180 180

6 I-ca<J (I'b) pg/rn3

Annual* 0.5 0.5 . ASS / ICP method
aftcr sampling on EPM
2000 or equivalent
filter paper

. ED XRF using
'feflon filter

24 hoursx* 1.0 1.0

I
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(1) (2) (3) (4) (s) (6)

7
Carbon Monoxide

(CO) mg/m3

8 hours** 2 2 Non D ispcrs ivc In lra
RED (Nr)rR)
Spcctroscopy
. Chcmilumincsccncc
. Indophcnol bluc

mcthod

I hour*t 4 4

8
Ammonia (NFI:)

Lrg/m3

Annual* 100 100

24 hours** 400 400

9
IJenzene (C6116)

pg/m"
Annual* 5 5

. Gas chrornatography
bascd conlinuous
anaIyscr

r Adsorption ancl

dcsorption I'ollowcd by
GC analysis

l0

Bcnzo (a) Pyrene
(BaP) -

particulate p\ase
only nglm'

Annual* 1 1

Solvcnt cxtraclior-i
followcd by I'll'l.C I GC
analysis

1l
Arsenic (As)

ng/m3
Annual* 6 6

AAS / ICP mcthod aftcr
sampling on Ill'M 2000
or cquivalent l-rltcr papcr

t2 Nickel Qltri) ng/m3 Annual* 20 20
AAS / IC['} method altcr
sampling on Ill'M 2000
or ccluivalcnt fihcr parrcr

Annual arithmetic mcan of minimum 104 measurements in a year at a particular sitc
taken twice a week 24 hourly at uniform intervals.

24 hourly or 8 hourly or I hourly monitorcd valucs, as applicablc, shall bc cornplicd with
98Y" of the time in a year. 2o/o of the time, they may cxcccd the limits but not on two
consecutive days of monitoring.

Note: Whenever and wherever monitoring results on two conscculive days of monitoring
cxceed the limits spccified abovc for the respectivc catcgory, it shall bc considcrcd
adequate reason to institute regular or continuous monitoring and l'urther investigation.
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. Circular . ,.

irrrrsect: 

x'flfrl-,;::il:iH]r",:'vices/equipment in DG Seb wirh capacity of r25 KVA

ccA 7 At,*,€,2(u?e-sar

Gujaret pollution Contr6l Board, ,

Hced Oflice, sparyrveran Bhryan,
Sector: l0-A, Gandhlnegai :

qr\ I
-y

-I'

Whcrea^s. the particulate Mattcr emissions due to op.eration lof G"n_r"t" havc also bccnidentificd as one of the m4ior: sourqes of emissions in the National clean Air prcgamme and by thcHon'ble Nationar Green Tribu'a,. origlnar eppricationNo. irriori.-.'|.4r" 
r LvE,iluttc 

't

whereas' the Govemment of India" MoEF&cc has laurrched the National clean AirProgramme (NCAP) for the preveation, -"u"r *a-ru"ii.fi# pollution level in t" Lunt y aran urban and regionar rever. The covernnrenr of rndia. r".og;;; ;jffi,*a;;;* ffiioo suchas vebieles. DG sets. donstruction dusr erc. ;. p";-N;l;;t.* Air programme (NcAp),covernment of Indiq Diesel Generator sets as a major **".: of air pollution in Indian cities andStAtcs.

\tlhereas' thcre is a ptan for national level targa of 10 %reduction of pMl0 & pM2.5(:l)nccnt-a t't)n in the arubient air under * *"-Tf^,^9rr* ai, pmgrammg,Ncap;, Govt, of Indis,r'herein thc Hon'ble Nor iae order datcd iatoanotgtrap observla thatltre timerine to reducc thcair prllutio. bv 30 % necds to be reduced *d ;;;;;ilffi n"e,ti t, be incrcased havingr.cgard to adverse effoct on pubric hearrh and in "r"*;i;;;;;;;; "il; "i*-"ir.."tar riglrtto breuhe clean air. It turther states, rhar the air polrution **ua u, nc il ;;;ilu"iln **"action plans' which may, if nctessary, requireretrofitting of Enision contror Devices/ Equipmoton genc:rators already in irse', and , I

Now, therefore, with the above backgmun( and in firnctions of tlre Board undcr soction l7(I) J reed rod exercisc of powcr vcstrd with tlrc Board uuder rcction tl (A) of Air (Prcvcudooaod CoEtrol of Pollution) Act, l98t rnd secaion S of thc Envirounent (pr;tectior) Act 1986. elthe industries snd the eltatlishincnts openting DG sets of crpacity 125 KVA and aboye, withbthe jurisdiction of tte slrtc of Gufrnt, arc hercby dirccted to:L Retrofir all operEtional DG sec of oapaciry I25 KYA rnd above *ith:an Emirsion ControlDSq-I_Eggrpmcar having a capturing elEoienryofal least TOyoirrs cycle. The Emission must bc testodas Per
m easu rement Part_S : Te.st
Central Pollution' Control
below:
a) Automotive Research Association of India, pwrc @Amraghtra) 

:

c) lndian oil Corpoyation, Rescarch and De'eJopmcnr c*tt , t*i."uad (Ilaryana)d) Indian Institute p'irroleum, Dehradrrn luiaralfiand): or ; .

e) 

. 

Vehicle Res:arch Dwelopment Establishme"r, Ah*.;.gar Maharaslttra)

I

(or)

_-________-
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2. shiftiog to gas based generalors by emplol;ing new' gas based generators or retrofitting ilr,,:

.existing D(i sets for partial gas usage.

This is to be compiled within a period of t20 <tays from the date of issururce cf thii, nl . i

It is therefore, enforced upon all the indusries and the establishments n{thin the jurisdictic,:,
of thc state of Gujarat operating DG sets of 125 KVA and above, to cornply with the above sard
directions in the .stipulqrpd tirne period, fbiting which astion as warranted under the provisions .l'
Environment (Protection) Act, 1986 and Air (Prevention and Control of pollution) Act, l gg l shall tx.initiated. 

:

receipt of tlie circular shall he acknowledged within fifteen days of the pccipt of thedirection. :

@P. (A V SEAH)
: MF.]VIBER SEC[lt1]Tl$t'

Date:27AtG2021No: (iPCB/Air Actisn43 (tXE/gg 
S I q J

To,

l. Hon'ble Additional cbief secr€tary, Foresr and Envimnment Department

2. PS-Chairman

3. All Unit Headq Cp,CB

4. All Regional Officirs, GpCB

5. Website- GPCB : '

rl

r
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Annexure- III

?

Responsibilities of the occupier for management

wastes:

of hazardous and other

The shall be responsible for safe and environmentallY sound
1 occuprer

management of hazardous and other wastes'

2. The hazardous and other wastes generated in the establishment of the

occupier shall be sent of sold to 
-an 

authorized actual user or shall be

disposed of in an authorized facility'
3. The transportation of the hazardous wastes shall be in accordance with

provisions of these rules

4. The occupier who intends to get its hazardous and other wastes treated and

disposed of by the operator of a treatment, storage and disposal facility shall

give to the operato, ff tnut facitity, such specifii information to be provided

to GPCB.
5. The occupier shall take all the steps while managing hazardous and other

wastes to
a. contain contaminants and prevent accidents and limit their

consequences on human beings and the environment; and

b. Provide persons working in ttre site with appropriate- training,

equipment and the information necessary to ensure their safety'

6. The Hazardous wastes shall be handled only in such facilities as may be

authorized bY GPCB

7 . The occupier shall maintain the records of hazardous wastes handled by the

occupier ln Form 3 and prepare and submit to GPCB, an annual return

containing the details tp..inia in Form 4 to be submitted to GPCB on or

before 30th June for the preceding financial year'

8. An application for the renewal oi an authorization shall be made in Form I

before its exPiry.
g. The occupier shall take all steps, wherever required, for reduction and

prevention of tn" waste generated or for recycling or reuse and comply the

conditions specified in the authorization'

10.The persons authorized shall not rent, lend, and transfer or otherwise

transport the hazardous wastes without obtaining prior permission of the

Gujarat Pollution Control Board'

1 1. An application for the renewal of an authorization shall be made as laid

down in rules 6(2) under Hazardous waste and other waste Rules, 2016'

12.'fhervaste g"r.ruto, shall be totally responsible for (i.e. collection, storage'

transportati,on and ultimate disposal) the wastes generated'

l3.Records of waste generation, its rnanagement and annual retum shall be

submitted to Gujara"t Pollution Control board in Form 4 by 30th day of June

of 
"r.ry 

year foi the preceding period April to March'

14.In case of any accident, details of the same shall be submitted on Form-l1

to Gujarat pollution control board'

l5.As pe, ,.Prblic Liability Insurance Act-91" company shall get Insurance

Poli if e

t

tD 35033
Page 1 of 4
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Gujarat pollution control Board regularly.
lT.Unit shall take all the concrete measures to show tangible results in waste

generation, reduction, avoidance, reuse and recycle. Actions taken in this

regard shall be submitted within three months and also along with Form-4.

lS.Industry shall have to display the relevant information with regards to

hazardous waste as indicated in the Hon. Supreme court Order in W.P. No.

containers
Handlingpublishedguidelines

maintained

AStreatedbematerial shallandtoxic hazardand of61 drumsEmpty
of discarded&for "managementper

)) toand forwardedshal beRecords theof samecontainers

657 dated l4th October 2003.
of hazardous and other wastes:

l. The occupiers of facilities may store the hazardous and other wastes

period not exceeding ninety days and shall maintain a record of sale,

transfer, storage, recycling, recovery, pre-processing, co-processing and

utilization of such wastes and make these records available for inspection

2. Provided that the state Pollution Control Board may extend the said period

of ninety days in the following cases, namely:
3. Small generators (up to ten tones per annum) up to one hundred and eighty

days of their annual capacity;
4. Actual users and disposal facility operators up to one hundred and eighty

days oftheir annual capacity,
5. Occupiers who do not have access to any treatment, storage, disposal

facility in the concerned state; or
6. The waste which needs to be specifically stored for development of a

process for its recycling, recovery, pre-processing, co-processing or
utilization;

for a

7. ln other to one hundred and daon

The export of hazardous waste shall be done in accordance
hazardous and other waste (Management & Transboundary Movement)

with the

2016.
l. Procedure for export of Hazardous and other wastes

2. Any occupier intending to export waste specified in Part A of Schedule III, Part

B of Schedule III and Schedule VI, shall make an application in Form 5 along

with insurance cover to the Ministry of Environment, Forest and Climate

Change for The proposed transboundary movement of the hazardous and other

wastes together with the prior informed consent in writing from the importing
country in respect of wastes specified in Part A of Schedule III and Schedule

VI
3. On receipt of an application under sub-rule (l), the Ministry of Environment,

Forest and Ctimate Change may give permission for the proposed within a

period of sixty days from the date of submission of complete application and

may impose such conditions as it may consider necessary.

4. The ministry of Environment, Forests and Climate Change shall forward a copy

from lndia:

theto PollutionState Controlsub-ruleundertheof )(2grantedpermission
Pollutionthe ontrolC Boardandthewhere iswasteofBoard statethe

o

o

rD 36033 Page 2 of 4
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a

a

o

permission.
s. The exporter shall ensure that no consignment is- shipped beforg lhe informed

"orrrrni 
is received from the importing country, wherevet applicable.

6. The exporter shall also ensure that the shipment is accompanied with

movement document in form 6.

7. The exporter of the hazardous and other wastes shall maintain the records of

the hazardous or other waste exported by him in Form 3 and the record so

maintained be available for

the concemed Port and

conditions of the exPort
andlocatedISofherew thetheof state exportport
theofforauthorities complianceCustoms ensuring

Packaging and labelling:

L Any occupicr handl ing hazatdous or other wastes and operator of the

treatment, storage and 
-disposal facility shall ensure that the hazardous and

other wast", u.J packaged in a manner suitable for safe handling, storage

and transport as per tt e guidelines issued by the central Pollution control

Board from time to time. rne labelling shall be done as per Form 8' 
-

2. The label shall be of non-washable material, weather proof and easily

visible.

l. The transport of the hazardous and other waste shall be in accordance with the

provisions of these rules and the rules made by the central government under

the Motor Vehicles Act, 1988 and the guidelines issued by the central

Pollution control Board from time to time in this regard.

2. The occupier shall provide the transporter with the relevant information in

Form 9, regardin g tie hazardous naturl of the wastes and measures to be taken

in case of an .,ir..g.n"y and shall label the hazardous and other wastes

containers as per Form 8'

3. In case of transportation of hazardous and other wastes for final disposal to a

facility existing in a State other than the State where waste is generated' the

sender shall obtain a 'No Objection Certificate' from the State Pollution

Control Board of both thc States.

4. In case of transportation of hazardous and other waste for rccycling or

utilisation including co-processing, the sender shall intimate both the State

Pollution Control Boards before handing over the waste to the transporter'

5. In case of transit of hazardous and other waste for recycling, utilisation

including co-processing or disposal through a State other than the States of

origin uia a"rtination, the ,.nd., shall give prior intimation to the concerned

State Pollution control Board of the States of transit before handing over the

wastes to the transPorter'
6. In case of transportation of hazardous and other waste, the responsibility of safe

transport shall te either of the sender or the receiver whosoe-ver arranges the

transport and has the necessary authorisation for transport from 
-thq 

concerned

State pollution Control Board.'l-his responsibility should be clearly indicated in

Transportation of the hazardous and other waste

the manifest
7. The authorisation for shall be obtained either the sender or the

rD 36033
Page 3 of 4
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receiver on whose behalf the transport is being arranged.

Manifest system (Movement Document) to be used within the country only:

The sender of the waste shall prepare online manifest in GPCB XGN portal and

followed procedure including GPS tracking vehicle system.

***

o

o

rD 36033
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Item No.3                 (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

 

[Through Physical Hearing (With Hybrid Option)] 
 

ORIGINAL APPLICATION NO.218 OF 2023 (WZ) 

 
Devram Vala Ghoda      …. Applicant 
                                  

      Versus 
 

The Member Secretary, Gujarat Pollution 
Control Board and another     .…Respondents 
 

 

Date of hearing  : 12.03.2024 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

 
 

Applicant       :   ---- 
 
Respondents  :   Mr. Maulik Nanavati, Advocate for R-1 - GPCB    

                                 

 

ORDER 

 

1. None has appeared from the side of the applicant despite the 

applicant having been informed by the Registry through e-mail dated 

11.03.2024 about this matter being listed for hearing today. 

2. From the side of respondent No.1 – GPCB, learned counsel Mr. 

Maulik Nanavati has appeared. 

3. We have taken cognizance in the present matter on a complaint 

dated 30.10.2023 made by the applicant – Devram Vala Ghoda, wherein 

we had asked for a report to be submitted by respondent No.1 – GPCB, 

which has been submitted on 07.02.2024 (date of the e-mail through 

which the same has been submitted), wherein following conclusion has 

been drawn : 

“(1) Hon’ble NGT has passed order to check the truthfulness of 

complaint made by Shree Devrambhai Valabhai Ghoda dated: 

30/10/2023 and Regional Officer Gujarat Pollution control 

Board has done a site verification on dated: 21/12/2023 with 

collective grab sampling of ground water samples from 

mentioned villages in complaint, Ambient air quality monitoring 
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from nearby three locations as well as Process & Flue gas stack 

monitoring at source. As per Site inspection and observation 

made from site as well as looking to the Analysis Report M/s. 

Tata Chemicals Limited is complying with Environmental 

standards and direction / suggestions given by GPCB as well 

as Schedule-1 Environmental Auditors from time to time. As per 

site inspection no any substance found as per allegations made 

by complainer in written complaint.  

(2)  Unit shall have to explore possibilities of reuse/recycle settled 

solids.”   

 

4. This is an exhaustive report, based on which the conclusion drawn 

states that M/s Tata Chemicals Ltd, which operates soda ash plant at 

Mithapur since 1943 at Survey Nos.34 to 49, 52, 56, 57, 58/1, 59 and 63 

and 23/3 P of village Surajkarandi, Taluka Dwarka, District Devbhumi 

Dwarka, had been granted Environmental Clearance (EC) dated 

05.07.2019 by respondent No.1 – GPCB and CCA was also granted by the 

State Pollution Control Board (annexed at Annexure-E1).  No violation 

was found based on the samples taken from three locations and that 

respondent 2 – Industry was found to have complied with all the 

environmental standards.  Therefore, the allegations made by the 

applicant in the complaint were found to be untrue. 

5. In view of the report submitted by respondent No.1 – GPCB, we 

dispose of this Original Application. 

6. No order as to costs. 

                                 

     Dinesh Kumar Singh, JM 

 
 

 

 
 
 

 

 

 

 
 

 

 

 

Dr. Vijay Kulkarni, EM 
 

March 12, 2024 
O.A. No.218/2023 (WZ) 
Npj 
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C/WPPIL/264/2017                                                                                                 ORDER

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD

R/WRIT PETITION (PIL) NO.  264 of 2017

==========================================================
DEVRAM VALA GHODA CHARAN 

Versus
STATE OF GUJARAT & 8 other(s)

==========================================================
Appearance:
MR AJ YAGNIK(1372) for the Applicant(s) No. 1
MR NIRAL R MEHTA(3001) for the Opponent(s) No. 4
MR SAURABH SOPARKAR SENIOR ADVOCATE WITH MS GRISHMA 
AHUJA, SHALIN JANI, NISHANT DOSHI, ADVOCATES FOR SHARDUL 
AMARCHAND MANGALDAS AND CO(8426) for the Opponent(s) No. 9
==========================================================

CORAM: HONOURABLE THE ACTING CHIEF JUSTICE ANANT S. DAVE
and
HONOURABLE MR.JUSTICE BIREN VAISHNAV

 
Date : 25/04/2019

 
ORAL ORDER

  (PER : HONOURABLE THE ACTING CHIEF JUSTICE ANANT S. DAVE)

Heard learned counsels for the parties and 

considered the order dated 18.04.2014 passed by 

the 2nd Additional Sessions Judge, Khambhalia and 

subsequent notice dated 05.09.2017 issued by the 

Deputy Collector  and Sub­Divisional  Magistrate, 

Dwarka in exercise of powers under Section 133 of 

the   Code   of   Criminal   Procedure,   1973.     Order 

dated 18.04.2014 read as under:

“:: ORDER ::

The applicant company succeeds.  The 
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C/WPPIL/264/2017                                                                                                 ORDER

revision application is hereby allowed 
with no order as to costs.

The matter is remanded back to learned 
Sub­divisional Magistrate, Dwarka for its 
fresh disposal. The learned Sub­Divisional 
Magistrate, Dwarka is hereby directed to 
give opportunity to the applicant company 
to submit its reply on record and he is 
further   directed   to   record   evidence   of 
both the parties in the matter and conduct 
the case as if it is a summons case and 
thereafter to give its verdict only after 
giving   reasonable   opportunity   of   making 
submissions   to   both   the   parties   in   the 
matter.

Order pronounced in the open Court on 
today the 18th April, 2014.”

It is brought to our notice that the Sub­

Divisional   Magistrate,   Dwarka   has   called   upon 

affected parties to represent their case.

In   view   of   the   above,   we   dispose   of   this 

petition, at this stage, with a direction to the 

Sub­Divisional Magistrate, Dwarka to decide the 

issue preferably within a period of 3 months from 

the receipt of the writ of this order.  It will 

be   open   for   the   parties   to   raise   admissible 

contentions   in   accordance   with   law   before   the 

Sub­Divisional Magistrate, Dwarka with regard to 

subject matter of this petition.
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C/WPPIL/264/2017                                                                                                 ORDER

Direct service is permitted.

Liberty reserved, as prayed to approach this 

Court, upon outcome of the above proceedings. 

(ANANT S. DAVE, ACJ) 

(BIREN VAISHNAV, J) 
P. SUBRAHMANYAM
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oaseJl ?g ericr eeclig> U?lql GiD"rl Yqlqlgoral zg sicr &. !.lgqel Gejarer

qlS"fl dt.1s / os / eolz ora)ry dtcr suofl"tl Gfla uoeil or.ro/oo,/eotz orra)ry

cucl su"fl crzle/l gdcrr ubqrcr ?E ericr E.Svzrcr ugqer Gajaer qjS &t?t

dr.rs/ oo/aotz ol a-iv sz1?ldlgl Eqzr+r qrcr u)sri arO ar,,lli cttot Ballsc-a

cilafl)s, +[lorgz"f1 Uctstcl crd +fliloa r-clrozofl e/lar"flu) at0 crrttBcr u)oolU"r rflaa]

* B"dlq ltguer Ga.iaer or-lS, lec-dl"rr a.Iz arO *srilcr E. *ql tldlrr cti/ qlqtcr ?g

sicr B. *ta !uz{ ar0 arilcr zrGcr D.

s
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N
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/
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tz1?rrdl &r?r ".rrer.ords)5ari zladdlrr'r (rJl.uri/.zlcr.) 
"i .a-sv/ eo1\e ell eruicr

s?qrlii rrricr * +ir) dr.eu/ o-r/a.o1c ort e)v orar.s'j5o.rt u)zcr u-jSeejl aat?.ril?.r[etui

urla"r) Gsra szqrud t'lz1 [tqrrGdqr ar0 urr{ldlqro'r-l Gsrcr s?qrili uricr oo).

cn.ez / oz/ eolc o-tt zlry 3y?tcl ]..lgqet Gaiaet ot)S, .o.tlr.lrr?olr z,rGsralu)

iury a/lt ui$az4l, za']ttr, 5fl?.rrdl duv daror qdlcrdl iuv uural QqQui zerq dur+j

sfl ..iuz)qrsril 8?qraiuricr &. *Ba !q?t ar0 arilcr aruqrui uria D.

cn.o3 /oe /eo1c or z)ry Sfl?.rrdlgl Eqzru qrcrr Er)sr ozseIl [5a[l'rcr u)+flxz

s)s scru*133 toq sralqrdl erqr u?g) ?E s?qtui r,rr.{1. ot.os/oe /a.o1c o-rt z)z

tzl?ldl crz5eJl ?g s?qrui ur0ci uzgou %qtquI otctt su"[l crzSeJl dr.oc /p/ eolc
orz)ry .l,qrq ?E s?qrari +rricr. *Ba lyzf at0 atilct rtrrqtai uricr E.

crr.r'.s/ oe / aoeo .,rr z)v 5zl?rrdl4l Eqzrar qrc-rt il'lst &tat Ba otcstc{ls ?./cJrqqr

?gutct slci E.6uzicr lsrfl"ra ul+flxz s)s scru-13c Uyct aerrGrs dur?r saqr iuv
artdl utuqr arD Guericrli oty? ?r4tqqt &tD zgurc s)cr B. * Ba luzt ar0 arilcr

?rLriqrariuricr E.

dt.oz/to/ eoeo or ziry urE,lQrs u[drsrz14l, 3y?rcr ugqet Geiapr Gt)S,

"I1&toirt? &t?t ctrcrrbfisc-a, a{lolgzi uruqrai ttticr *"r.ur).+fl. de.l So-}oaofl otscr

drrry sq"flili Brfl a Ucrsrcr utqrcr"fl orscr zg s)a E. * Ba ,)ua{ arO ar}ci

?ruqriliuricr E.

urE.lQrs ufdrstz14], 1y?rcr ].{guer Gziaer ql6, %1aior3r? .er?r

ar.ou/ rrlqoeo or rqs eIl su"fl ilr?Icr \crcn lgqer +ir)"r-l utqtc zgsla D. *
Ba,)uz[ ar0 arila zrrrqrui uticr E.

at.oe/tt/eoeo olt z)qv"0 521?rrdl"fl e"rau Uycl [b.s).u).s). scru-

13c U%cl zerrGs ?erq duril s?qr ?Euro s)cr E. * ?Eurcr a,ro.qi r,r) eJl drqlsr

urzlr?l uGsrz14l, io% tjiza ra'l{laz4l, a/lt u-l{az4l, u)rrr ud urE.[Qrs

r,rfdrsrrl4l, rJy?tcr rtguer Geia q]Sd oror ]afisc-a sq"fi ilt?€ct Ec.tl-lzr ui r,rrE-

c'ngorr lQ+orzari ]crqrdr ugqer +ir) zerrG] d\ra sa1 arbqrcr ?E s?qr ryerrqqrari

uricr.cn.oc / tt/ eoeo or e'lv drcn su"fl crzSell at.oe / tq/eore or z)v"fl

u?Uorrug+iari dGcr ec{lcr zE s}a E. *}a,)q?t ar0 arila zrrrqrariur0ci E.

at.q-a/ tt/qoeo orrz-]ry ctcrr sq"fl ozSe/l Salqrdl cratell s?qrili uricr
cn.03 /oe/eo1c o.rr z)vor urdu-l r,ir)'rl yqrc'r zE sia E. .?Ea !uz[ ar0 arilcr

?ruqrili uria E.
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ulS u){azdl, u)tlt otrt?urGsror t atoo/os/a.oel on rytqs oi.rsu/eoel
en u)ul olf,l?utGst .*tzt su"fli ugqet uEi uasrvqr urDcr "r)dla ar0"t) ubvra aE
s)cr E. Guaicr il.oz/os /eoe1 o.rr z)ryi"v S))ea u)$az4l, alalo irrorcr ur5,
&rzsr &r?r uEqrcr ?E s?qrari urq'cr E iuv crrgsr bc-u u){aagl, &r?sr .*r?r
at.rr/os/qoQl 

"'lr z'iry ubqrcJ ?E s?qrlri urQcr B. * Uyq zrr G+crzorr ci)s'lo[l
q+dl uarte) a)s)ui * z'jri *qr atcict D a iltlnou rlefl qtst?.t iqr &. ulB.Rls
uGsral{|, ugqel Gejaet q)S, %laiorrr? crz5ell at.os/ os /a.oe1 orr zjqr u}qtc ?U

s?qla.li urQcr &. * uEqt(r UYcl szl?;rdl4l Eqaru qrar Er)sr der uou ga-EerS(r-
1'z qa)dr zieo{eJl il.cttor }a{lsc-a c-{l+fl)s"l"l 3y?tct lgqet Gejaer q)S,rr

uBsrzl{lu) grar dt.11 /oa/eoQ1 orr a)z Szhrrdlgli arO arr,fl U(.itstct c)qrui
uricr E. aezg ucrsrcr ezafl?.ror scr-u il+ucr yeers?er us rlsdld s?qr+ri urQa
*ati z/la"flaieI1 garrsrgj *s e)+Ltcr, tua-[l uor suargi zis *eua dury aepier urr:lorr
ol}loll ilsdlcr sia *dl Ysels?er rltqrcri *'crr d'q)S.*t?t utuqrali ur0cl €.lt?ts)zel

UYq *qr ucicr.q-iS "qtar ilsaii urlcr ilh{lz} aii Eer-EEt ,)zra{laza (ugvs)) arr)

El)zet "rlss sal uluqtati +tria B. * i Errzter-lzer saoi * d ugus{ qaD alzc-a urQ
cr) zisar +rril GGu u?rlqzeflu st?.la uoei 1-rrrcri q?qtaJi uri B. rlsu &t?t
clatsqtui uricr u)ocrtrjo al)"flazl'rr +flaaa B'dl.r !.tguet Gajaer q'lS,l a.fa ar0
sisa1tflal erzri E. iur rlsu .*tzt rlGq?.toa ar)'flazlrr ilD Eqqzr crlr aloo g€,t-Ea
zgo) celus oqtol ot+lotr c)qrui r,rrO &. dtsar q)Si uet ?E s?qtdiuri &. rlsu grzr

s+a'lrr Bcrrgl uasrc{l qtst?.t d arr) €ql ugqr:r Gaiaer aruor) sreiaaore/) Gu+flo3,)
zcrrq.rrili urQ iair ua'lz'l?.rcr cr'idlrr-rrorcr)dlrr aaril oaGuzicr 1-rflazili ui
ulautaot Gacl? ol95 qreflo.t) Easrq G?ra{lo s?qtaJi urQ dqr tlrrctiuj z}sal grzr

ciqtor zb E. UCrlsla +rail rlsaii c)Gcrari qu"r) utqqrui urQa. * Ba lud ar0
a rilcr ?trlqrari urQcr E.

cll.1n/os/e.oQl olt zlqr atot su"il ozle/l urrlal ciGo ?Elnct ag srarari
urQcr E. *"fl gsari zEurcr ?icil E B, aurvofl cigaacfi B qrrzlals gr,rrsrzl rrr)

Esalolsl?s B aarrqri or'fl elrQr icfl ordle"fl et?.lyots (e/af1i,a Bo:52) eercn G+rler

utilci "re/l. uguerqj ecrz qiS 
"arar Gqo s)cr ut?r Et)aer Uycl d. rrrreJl ur Ba

al.ula.'-Il.+fl.sj.sctu-13s bo.rr ucJrqql vrz 
"reJl. afl.urz.r{1.?fl."[l scJar-rssofl ili

*rrqrd EB, ilu+)a s)5i ?r)r?r crrr) i gzr.r) cJlur uifl zlu crrrr B s-lr/ c.rur?B ds-j
?rarqq) aarrry"fl cigzacfl +rr) 3 qrrllals qr,rrsrzl arD gsatotst?s B ui z]acrr arD
c?.llul? t aielt"fl aori/ szcfl *i/, uelqr cr) ziu{ Gqald sz$ *dz} ?,Jetqr alrG}
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cutut?'lalct Lz s?q"i *i/+ 3 ?tuqtE Gqil"t sz{ *Uri c?.lh d ilUz}a usuel }
2tltaus pce.{ s?otrzi uelqtc?.uurz} dEil szoltai sc'*ere} aE Gziaet s?ottzd qlzdl

gsar sz1 i gsuui verricr au?lili (t) i usuer B araarus c'rGrcr L? s?qt (z) i
c?.lur?B eiEr) or s?qr uelqt urBqt utuqtali urQ d a1d ii r,rilsqt E G?.lajol szqt

5zur.{l qrsqj ui ur ulErGeluui qrerrQc-{l z1i i gsar qtt aD sr?.rill ott szq) d{ srzer

eqrTqqr gzur.il qrsq),i +ir)dl ?gurcr s)a E.

ztqcisa ,/,/::

?ly?tct uguer Ggrer q'lS &r?r crrcrrla{lsc-a gGa"l^l uqr? orcr? U(lrsrc crrJ

GGil qrre.rrrdl vaflo"r, urell ui oqrou orr1.orr{ yeerszet sz1 ubqrcr ?E s?qrui urQcr

E. +rcrrr-z'tcirr crrzlr'r)ri ?E s?qtui utQct aezg ut.rtciot) ueqra s?qtai ur.?r'i. q-]6

crzSell su'fli ugqpr L? s?qr uD v3z1 +1u'il uruqrari rrria. *'r) gdcrr zlu-rl su'fl

oztell ?g 8?qrali ur0cr E. drgsr urz)r?l uEsrz14l,.er?st craSefl Equzr i+rry

urgc'rg Gzcrtot edfu)g a{ szl'a,rtqrcr uruqrari a"rrQcr & crr.tr/t t/ a-oeo ol

ubqrcr Uycl Equrror urE-c'uE"rr [Qzotaari or6a-g-or6a ad{ ur?l'lvd s)a *
edlu){ ildlscr u'l$az &t?t dura szcti ri{ crraer staqtari r,rrQa E }, Equrt

Gaarzui GGu usr?orr edlu) *qrB, oeal z)rr, ueerzl, al+t clqrui osc{lt, urardlorr

ziri'i, qradl-6Erza, srurGdlqr Bloaz G)i z)ri"rr ed[+r) acrfl urQcr E. *{ }dlsa
u-l{az{l &r?r crur}r szoi a}{ dr?er sraqrdi uricr D }, }iler u)urr+isffrui ur

Garralu){lrarer *qr arc} B ui cqi"fl q+dl uarre) *alri'l"-rr edlul B ael quD 
're{l

darr riaflz 
"refl. drcrr suofl grar i ]flilo-a c,'rorqqrui urQ E i aerrqqJeJl utg E ud

d"{l s)J ursuaz ur z)rli arrj uscfl "re{l.i"x ti}aa u'i{laz4l, aalo drrocr u15,
]

&r?srqrr,ubqrcr Uyc'r crrcrr su"fl ar?tcr * urdu crrdo "er?r ageui urellor) Gsrcr

s?qrdi uri & d utefl otGstzs E B "r[E i sturfizl 3zzro ugqer Geirrer q'iS &rzr

s?qr]ri uri E. st{"fl .*r?r ureflor Gsrcqrqr }el0 vrefl"0 ?lerqdr crur}rqr +rD rrqflor

USqrili urdcr E. * atqflot"-u Bat 3'xard ugver Gziaer q)Si +r)ocrrr/o arqor ab E.

ureflui orGsrzs B+flsc-a o)u d{ iea)"rr eqri urQcr "rell.
r,.tt sril +fl.ura.,-ll.+fl. 1co3 "fl scra-1s3(t)(u)"fl *rrcrrdud uguer del

adrajr?l Gq?.ls Gueriojor ulqra e?lri cldt ztzt Ballsca c{l+[.l2s, aflorgz"rr +[]il"a

Lctszou ltgqeti srze) Eqqat )nlton del utEcrrE"rr Gzcrraui atoi a)s)"ll cigzzc0

arr) Esrrorsr?s ugqer er?.r E i{ arfdlcr u{ 're/l. ur sr} qrdl4l arat }a{lsc-a

c{lrfl)s, aflorgeo.rt +flil"'a LCirozol ugqerell ry Equzt oua]dt del utECdrEor lQaorzui

abor c)s){ "xrta uta)ral *\diltu E cr)s)"fl cigzadd Esquorsr?s & i'rr adeldari
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Ggrzru12 u?rqr?g s?qrui Gsgq rricr E. ur sril qrdl{l"fl ge'le.rre ?!?g, ezcriu
rltutz) +1tiltqtott"fi dGcr ?gr,llcr celr Gq?l Gselicrorr ubqrcri e?.lrd c)or qrdl4"[l

5ilerra ?tzgl +fl.a'rrz.rIl.+fl.1co3 "fi scra-133 tocrr qtoel ?t\dqt ut2 verrdl "rell.
errell arr sril '{la) Uyq SSar s?ctui zqri &.

-//1su//-
(.) qrdl$lr) afl.a'rrz..{1.+fl. Scr}r-133 boq s)cr 5zlqr€. u?u "rraiEz s?qrSSal

5?qldiu,rri d.
(z) arar Eallsc-+r c{l+ll)s, aflotgzo-trur'lz] a)sl"rr "xr}a urz)r?.,1i relo.l]ti zrr,0 lgqet

Geirret ut) Gerd elia arrues) z,'ri uraru)zergiutcot sz.l{ ztr).
(s) urE,lQrs a'rGsrz14l, 3Y?tcl uguet Geirret c't)5, qrtlt"lct?otre,r)r) aarqio) atar

taflsc+r crT+rl)s, +r''Iorgror u)u)rfls rlsar(e{1to? Lcr"a)C ctut}lefl sa1

uguur{+dz G?.lcl elilcr +trues)ell qd 
"rdi d +ir) cr}erzl ?t14qtSS}t s?qtaiuri

E

(ir) ozr.rC uasra)d "rer sadl

ut'x ricv crzlrl *u t au)+qz - ?oQ.t orr r-lqy alzl adl crprr s)ldr lirssr atO

ssil Gror? urs?-l'l

(o), .d ZI ?.r ) 
-'

aq dlcflx"rcr iluala
.*l?51

olE(l ?q loll : -
(r) E.czm c-lctetref urapr .G

B. t,qurr , qzzszrdl dr.&r?sr

a ) ildzz4 ,

arar b.rflsc+r suC ci.l.

+florga dl:&t?sr.
(s) qrdlor qdlcr+il,

9.$.ci ric-rt

B, daa*?rt u)s, izts "rsr c,ror?,

{.o r.c'r r prqs, u.Bq gG srzsr
(r) rGqrdl"rtqdlosl,

.i].il+r ar)orer

B. zq rar'ld rare.l L?r Grq ra,
qrs ilrEa zrril, Xazsardl, cl..*t?sl.

(u) gsar"fl 5rr/c)

rfla. \
uia uf&srfl Jl sA{,

al !--'tl
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Sub-Divisional Magistrate and Prant Officer Office, Dwarka 

Telephone No.: 02806 235733 

E-mail: dwarkaprast@gmail.com

No.: MEJI/1119/Reg. No. 01/2018 

Sample No.: 23 

Date: 28/08/2021 

Shri Devrambhai Valabhai and others, 

Residing at Devpara, Surajkaradi, 

Taluka Dwarka. …. Complainant 

Versus 

Manager, Tata Chemicals Company Ltd., 

Mithapur, Taluka Dwarka. …. Respondent 

Subject: Action to be taken under Section 133 of CrPC regarding 

dust particles, cement dust, and toxic gases emitted by Tata 

Chemicals Ltd., Mithapur, in Devpara village. 

Resolution: 

The facts of the case are briefly as follows: Shri Devrambhai Vala Ghoda and 

others, residents of Devpara, Surajkaradi, Taluka Dwarka, filed a complaint under 

Section 133 of the CrPC in this court on 10/05/2012. In the complaint, the 

applicants sought relief, stating that the cement plant of Tata Chemicals 

78
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Company, located approximately 100 meters from the Devpara area near 

Surajkaradi village in Mithapur, has been causing severe disturbances due to the 

emission of cement dust, chemical-laden particles, and toxic gases. These 

emissions have led to life-threatening conditions for the residents of Devpara. The 

toxic gases and chemical-laden particles have caused respiratory diseases, heart 

diseases, kidney stones, and other ailments related to the chemical dust. These 

emissions are harmful to public health. Therefore, the applicants sought an order 

under Section 133 of CrPC to remove this public nuisance. The complaint was 

registered under Case No. 03/2013 in the Section 133 register of this court, and 

notices were issued to the parties for hearings. After the hearings, the court 

ordered that the cement plant area of Tata Chemicals Company is located near the 

residential area of Devpara and that the wind direction also flows from the cement 

plant toward Devpara village. Significant emissions were observed from the 

industrial unit's cement plant, including emissions from raw mill sections, silos, 

conveyor belts, bag filters, etc. This matter pertains to public health, physical 

well-being, and general public welfare. Therefore, Tata Chemicals Company 

Limited was ordered by this court on 01/03/2014 to address and eliminate the 

hazardous situation within one month. 

Tata Chemicals Company, Mithapur, filed Revision Application No. 

FOJ.Revision/Appeal/06/2014 against the aforementioned order of this court in 

the Hon’ble Additional Sessions Judge’s Court, Khambhaliya. Following the 
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revision application, the Additional Sessions Judge, by order dated 18/04/2014, 

allowed Tata Chemicals Company's revision application. The case was remanded 

back to this court for a decision after giving both parties an opportunity to present 

adequate evidence. The case was registered under Section 133 of the CrPC, and 

hearing dates were scheduled for both parties. On 12/10/2015, Tata Chemicals 

submitted a response to the complaint application, along with an Environmental 

Monitoring Report. 

 

On 13/10/2015, the complainant, Devrambhai Vala Ghoda, submitted a written 

statement regarding the complaint application and presented documentary 

evidence numbered 1 to 14, which were included with the case papers. On 

03/05/2018, the complainant, Devrambhai Vala Ghoda, submitted relevant 

departmental records, statements, notices, laboratory reports, findings, and 

panchanamas from the government, totaling 125 pages, which were also included 

with the case papers. On the same date, Tata Chemicals submitted a report 

regarding the measures taken to control pollution and provided documentary 

evidence numbered 1 to 15, which were also included with the case papers. 

 

The Regional Officer, Gujarat Pollution Control Board (GPCB), Gandhinagar, 

conducted a site inspection regarding the case under Section 133 of the CrPC 

related to flying dust particles, cement dust, and toxic gases from Tata Chemicals 

Limited, Mithapur, and submitted a detailed report on 14/05/2018. 
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On 17/07/2018, Tata Chemicals submitted a response/clarification regarding the 

documentary evidence presented by the complainant on 03/05/2018. Following a 

visit by the Pollution Control Board on 16/06/2018, Tata Chemicals submitted a 

compliance report on 17/07/2018. On 17/07/2018, the Gujarat Pollution Control 

Board, in the presence of the complainant, Devrambhai Vala Ghoda, conducted a 

site visit to Tata Chemicals Limited, Mithapur, to inspect the cement plant 

chimneys equipped with online meters linked to the Central Pollution Control 

Board’s server in Delhi. The readings were taken, and a report was submitted, 

which was included with the case papers. 

 

The complainant filed Writ Petition (PIL) No. 264/2017 in the Hon'ble High 

Court. On 25/04/2019, the court disposed of the petition with oral orders to 

conclude the case within the stipulated time along with necessary directives. 

 

On 28/08/2019, officials from the Gujarat Pollution Control Board (GPCB), 

Jamnagar, the Chief Officer of Okha, the complainant, their advocate, and our 

team conducted a site inspection and prepared a Panch Rojkam, which has been 

included in the case papers. 
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On 03/09/2019, the complainant, Shri Devrambhai Vala Ghoda, submitted an 

application for action under Section 133 of the Criminal Procedure Code (CrPC). 

In response to the application, Tata Chemicals submitted their reply on 

09/12/2019, which has been included in the case papers. 

 

On 17/09/2020, the complainant, Shri Devrambhai Vala Ghoda, requested an 

expedited hearing of the case. Additionally, they submitted an application under 

Section 139 of the CrPC for a local investigation and to have experts present to 

provide evidence. This submission has been included in the case papers. 

 

On 08/10/2020, the Regional Officer of the Gujarat Pollution Control Board 

(GPCB), Jamnagar, submitted a copy of the NOC and consent provided to Tata 

Chemicals, as well as reports from the last two visits to the company. These have 

been included in the case papers. 

 

On 05/11/2020, the Regional Officer of GPCB, Jamnagar, submitted a report 

regarding the pollution caused by Tata Chemicals. This report has also been 

included in the case papers. 
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On 09/11/2020, as per the complainant's application, a request was made under 

Section 139 of the CrPC for a local site inspection. Following this request, the 

Taluka Health Officer, Range Forest Officer, Chief Officer, Okha, and the 

Regional Officer of GPCB were directed to conduct a local investigation 

regarding the pollution caused by Tata Chemicals in Devpara and the surrounding 

areas and submit a report. 

 

On 09/12/2019, Tata Chemicals submitted written arguments in continuation of 

their earlier application. These have been included in the case papers. 

 

On 24/11/2020, Tata Chemicals submitted their response to the allegations made 

by the complainant on 03/09/2019. This response has also been included in the 

case papers. 

The Chief Officer of Okha Municipality, via Outward No. 165/2021 dated 

07/06/2021, submitted a report along with a notice issued to the company to 

prevent pollution. Additionally, on 08/06/2021, the Range Forest Officer, Marine 

National Park, Dwarka, submitted a report. The Taluka Health Officer, Dwarka, 

also submitted a report on 14/06/2021, stating that the diseases observed in the 

population of the area can be considered general. The Regional Officer of the 

Pollution Control Board, Jamnagar, submitted a report on 07/06/2021. According 

83186



to the report, in connection with 18 different letters, including those from the 

complainant Shri Devrambhai Vala Ghoda, officials from Gujarat Pollution 

Control Board (GPCB) visited Tata Chemicals Limited on 11/02/2021 with the 

complainant. During the visit, a total of 5 samples were collected for analysis: 

one sample of smoke from the chimney, one sample of hazardous solid waste, 

and three samples of wastewater. The analysis reports of these samples were 

found to be within the standards prescribed by the board. The board sets specific 

standards for various parameters (pollutants) in the Consent to Establish/Operate 

(CC&A) issued to the unit. If results exceed these standards, appropriate actions 

are taken under various environmental laws. The online monitoring system 

installed by the unit is connected to the Central Pollution Control Board’s server. 

Additionally, the unit collects extensive ambient air samples, including from the 

Devpara village and other locations, and submits the data to the board. The unit 

is required to ensure the effective operation of air pollution control equipment to 

prevent dust emissions. Regular water sprinkling is to be carried out during 

material loading/unloading and in the surrounding areas. During the visit, written 

suggestions were provided to the unit. These documents have been included with 

the case papers. 

On Date: 14/06/2021 Tata company submitted its final written representation, 

stating in summary that no imminent danger or urgent hazardous situation has 

arisen that could harm public health or physical well-being. The level of pollution 
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is within the standards prescribed by the board. Hence, this case does not fall 

under the purview of Section 133 of the CrPC. Section 133 of the CrPC provides 

that if a magistrate, after taking evidence as deemed appropriate, finds that a 

business or trade is harmful to public health or physical well-being and should 

therefore be prohibited or regulated, or that the owner should remove or regulate 

such trade or material, the magistrate may issue a conditional order directing the 

removal of the nuisance or regulating the trade within the specified period. The 

person concerned must then explain why the said order should not be made 

permanent. This representation has been submitted accordingly. 

 

:: Observations :: 

 

The Gujarat Pollution Control Board (GPCB) has periodically inspected 

Tata Chemicals' unit, collected soil, water, and air samples from various locations, 

and submitted reports. After studying the reports submitted on different dates, it 

was observed that the board had issued necessary instructions to the company for 

controlling pollution. Compliance reports regarding these instructions were 

submitted by the company. The Taluka Health Officer, Dwarka, conducted a 

survey of patients in Devpara and the surrounding areas. According to the report 

dated 11/11/2020, a house-to-house survey was conducted, and patients were 

examined by a Medical Officer. It was concluded that various diseases such as 

heart conditions, kidney stones, respiratory issues, skin diseases, colds, diabetes, 
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and cancer were found in the Devpara region. However, the Medical Officer 

concluded that the prevalence of these diseases across the entire Okhamandal area 

is proportional to the local population and not excessive or severe. The Tata 

company's cement production has been operational for several years and has no 

apparent adverse impact on these diseases. As per the report from the Range 

Forest Officer, Marine National Park, Dwarka, the water discharged into the sea 

through pipelines by Tata Company is monitored by the GPCB. The company has 

installed machines at the discharge site to test the water quality. The data from 

these machines is shared online with the GPCB. It has been observed that no 

harmful chemicals have been found in the discharged water. 

In this case, considering the provisions of Section 133(1)(b) of the CrPC, 

1973, and the reports of pollution and health experts, it is not proven that the 

pollution caused by the cement plant of Tata Chemicals Limited, Mithapur, is 

harmful to the health of the residents of Devpara village and the surrounding 

areas. The plaintiff has failed to provide reliable evidence to prove that the public 

health of the residents of Devpara village and nearby areas is endangered due to 

the pollution caused by Tata Chemicals Limited, Mithapur's cement plant. Taking 

into account the plaintiff's complaint, documentary evidence, the defendant's 

written representation, and expert reports, the plaintiff's complaint under Section 

133 of the CrPC, 1973, is not found admissible. Therefore, the following order is 

issued in this case: 
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Order 

 

1. The plaintiff's complaint application under Section 133 of the CrPC is 

dismissed. 

2. Tata Chemicals Limited, Mithapur, must comply with the prescribed pollution 

control standards and guidelines, keeping public health in mind. 

3. The Regional Officer of the Gujarat Pollution Control Board, Jamnagar, is 

directed to periodically inspect Tata Chemicals Limited, Mithapur's industrial 

unit (cement plant), and ensure that the pollution levels do not exceed the 

prescribed standards. 

4. Inform the parties of this order. 

 

Issued on this day, 29th September 2021, with my signature and the seal of the 

court. 

 

Revisional Magistrate 

(N.D. Bhetariya) 

Sub-Divisional Magistrate 

Dwarka 

 

 

--- 

 

Copies forwarded to: 

 

1. Devram Valabhai Charan 

Address: Devpara, Surajkaradi, Taluka Dwarka. 
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2. Manager, Tata Chemicals Company Ltd. 

Mithapur, Taluka Dwarka. 

 

3. Plaintiff's Advocate, 

G.A. Vaghela, 

Address: Narsaiya Chowk, Verad Naka Bahar, 

 Taluka Bhanvad, District Devbhoomi Dwarka. 

 

4. Defendant's Advocate, 

V.M. Chohan, 

Address: Swaminarayan Nivas, Opposite 

 Vegetable Market, Surajkaradi, Taluka Dwarka. 

 

5. Case File 
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                              (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

[Through Physical Hearing (with Hybrid Option)] 

 
ORIGINAL APPLICATION NO.218 OF 2023 (WZ) 

(LETTER PETITION NO.61 OF 2023) 

(Complaint dated 30.10.2023) 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER                                                                    

                                                                                                                           
          ORDER     

      

1. Perused the report of learned Registrar dated 06.11.2023 on a 

complaint dated 30.10.2023 made by one Devram Vala Ghoda,  R/o 

Devpura, Post Surajkaradi, District Devbhumi Dwaraka (Gujarat) against 

the company by name Tata Chemicals Ltd., at Devpara, alleging therein 

that the Said company is raising a cement plant which is causing huge 

air pollution due to dust particles emanating from the cement plant. The 

said pollution is gravely affecting the agricultural land and animals and 

human habitation and is also adversely impacting on the drinking water 

resources like well, ponds, which are getting polluted because of dusting.   

2. Considering the facts stated in the complaint, we deem it 

appropriate to call for a report from the Member Secretary, Gujarat 

Pollution Control Board (GPCB) as to the truthfulness of the contents of 

the aforesaid complaint and the action taken at their end, if any, within 

four weeks. 

3. This report shall be submitted by the GPCB by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDC, within a period of four weeks. 

4. A copy of this order along with the copy of complaint be sent to the 

above mentioned Authority i.e. the Member Secretary, GPCB for 

compliance as above.  

5. The Registry is directed to register this Letter Petition as Original 

Application.     

93196

mailto:ngt-pune@gov.in
mailto:ngt-pune@gov.in


[NPJ]                                                                                                            Page 2 of 2 
 

                   

                Dinesh Kumar Singh, JM 

 
 

Date : 02.12.2023                                              Dr. Vijay Kulkarni,  EM 
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Item No.03                   Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

   
    

Original Application No.1260/2024 

 
 
 

Devram Vala Ghoda                                                               Applicant(s) 
 

 
 

 

Versus 
 
 

 
 

 State of Gujarat                                                         Respondent(s) 
 
 

 
  

Date of hearing: 20.11.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

 
      

 Applicants: None  

 

ORDER 
 

 
 
 

 

 

1. A letter petition dated 11.03.2024 sent by Devram Vala Ghoda,  Charan 

area, village Devpara, District Devbhumi Dwarka, State of Gujarat raising a 

complaint of air and water pollution allegedly being caused by M/s Tata 

Chemcial Ltd., has been registered as Original Application under Sections 14 

and 15 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT 

Act, 2010’) in exercise of suo-moto jurisdiction in view of law laid down by 

Supreme Court in Municipal Corporation of Greater Mumbai Versus Ankita 

Sinha and Others, (2022) 13 SCC 401.  
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2 
 
 

2. Since the matter relates to Western Zone Bench at Pune, we direct 

Registry to transmit record of this Original Application to Pune Bench for 

further proceedings.  

 

3. List on 20.12.2024 before appropriate Bench. 

 

 

 

Sudhir Agarwal, JM 

 

 

Dr. Afroz Ahmad, EM 
 

 
 

November 20, 2024 

Original Application No. 1260/2024 
M 
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AlWGlzscl2022
May 20,2022

Smt. S V Bhargava

Unit Head-Jamnagar,

Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector- 10 A,

Gandhinagar -382010

Su b:

Ref:

Tata Chemicals Limited, Dist.- Devbhumi Dwarka

1. GPCB Notice vide letter no. GPCB/CCA/JMN-51(32lllD-t7766/672056 dated 12.05.2022

Respected Madam,

We hereby submit compliance report of above referred Notice (Ref-1)

S.No GPCB Notice of Direction TCL Compliance Report

1 Surplus solid waste quantity

generated from Effluent Solids

Filtration plant (ESF) is sent by

open trucks for disposal on open

land near Settling ponds at Padli

discharge point.

Unit has made a big heap (more

than @20 meters) made up of solid

waste from ESF Plant within the

premises near backside boundary

wall behind the Cement plant.

As a standard process, we move surplus ESF

material only in covered trucks. However, we

assure you that we will further strengthen the

process through a check list.

Photographs showing the full covering of solids

during transportation is enclosed as Annexure-A1

This material is used in settling ponds for

construction of roads/bunds.

As per the instructions issued by the board dated

26.07.201,8 and improvement notice dated

27 .09.2018 issued by the Board with guidance of its

officials, the Company has developed this green

belt in 700 meter length and 10 meter height in

back side boundary of the cement plant towards

Devpara area.

The greenbelt developed on the bund serves as an

effective wind barrier. This is in line with the

qualitative suggestions of the Board.

The Company has further initiated work for

extension of greenbelt in 300 meter length and 15

meter height in the plant periphery. Photographs

showing the existing and proposed Greenbelt site

are enclosed as Annexure-A2

The development of this green belt has been

appreciated and acknowledged by the board

officials during their various site visits.

2

TATA CHEMICAE LIMMD
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel +91 (02892lr 665991 /2/3/ 4 Fax+91 (02892)223361 wwwtatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001

CIN : L24239MHl 939P1C002893
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3 At Padli discharge point, very high

heaps of solid waste spreads over

very large area (OZ.S square

kilometer) are observed near the

settling ponds

Dust particles has found on the

roofs of Devpara houses near

company as well as on the leaves

of trees.

Solid waste from company is

transported through truck on

Devpa ra Road wh ich a re not

properly covered hence fugitive

emission/dusting spread in

surrounding area.

Unit has not submitted compliance

of action plan submitted on

2311.1./2021 for the conveying of

spent sea water through closed

cond u it

Company has implemented Effluent Management

System which ensures that the treated wastewater

quality is well within the prescribed limit and we

are in complete compliance.

Filtered effluent from the plant is conveyed

through closed pipelines to settling ponds. Clear

effluents from the settling ponds are mixed with

spent cooling sea water and the final treated

wastewater is discharged as per norms.

The Company is progressively providing green

cover on solid heaps/bunds in these settling ponds

under the guidance of The Energy and Resources

lnstitute (TERI), New Delhi, who provides

technology, development, maintenance, and

supervision. Details of Green cover developed

during FY 2021.-22 are enclosed as Annexure-A3

Tata Chemicals, Mithapur is located, in semi-arid

climate zone which experiences high wind

velocities and perennial dry surface soil condition.

As a result of these turbulent conditions, the region

maintains background ambient dust levels.

Company is monitoring the ambient air quality in

plant periphery and Devpara area through NABL

approved lab as suggested by the Board. Monthly

monitoring reports are submitted to the Board.

Parameters of ambient air quality are found well

within the prescribed norms, and the same was

also observed within limits during the visit as well.

Copy of Analysis Report by NABL approved Lab is

enclosed as Annexure-A4.

As a standard process, we move solid waste only in

covered trucks. However, we assure you that we

will further strengthen the process through a check

list.

Photographs showing the full covering of solids

during transpo rtation is enclosed as Annexure-A1

TCL has submitted the action plan for conveying of

spent sea water through closed conduits as a part

of improvement plans suggested by the Board.

Progress report of the action plan with the status

was also submitted vide TCL letter no.

A/W G I 556 /202 1 dated 23.11.202L.

4

5

6

TATA CHEMICALS LIMITED
Mithapur 36i 345 District Devbhoomi Dwarka Gujarat

Tel + 91 (02892) 665991 / 2 / 3 /4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 4OO 001

CIN : 124239MH1 939p1C002893

123226



r-\TI'
TNTN

Please find enclosed the action plan as well as the

progress report once again for ready reference as

Annexure - A5 hereto.

The project is progressing well (despite some covid

related delay). We have already spent around Rs. 3

crores (out of the project cost estimate of about Rs'

15 crores) on the project. We endeavour to meet

the committed timelines and are ensuring untiring

efforts from our side. Kindly find herewith the

present status of the project execution for

conveying of spent seawater through closed

conduit is enclosed as Annexure- A5 hereto.

From the above it is evident that the action plan

along with the progress report shows that the

project is progressing well (despite three covid

waves).

Given the clarifications and compliance status above in detail, we request you to kindly take on

record explanations/ compliances provided by us as also all the relevant data and documents

referred to above and close the matter since you will appreciate that TCL is in compliance with the

norms and limits that have been prescribed. Further, we would conduct an air quality modelling

study and will work with surrounding community to identify the issues, if any, and work towards

further improving the environment in and around the Devpara area . As a Responsible Company we

will continue to improve our systems and attempt to be the best in class.

Thanking you for your kind consideration; we continue to be in compliance

Yours sincerely,

For Tata Chemicals Limited,

It
I{{t' 

^.dhN Kamath

Chief Manufacturing Officer and Site Head

(Authorised Signatory)

Enclosed: As above

TATA CHEMICALS LIMITED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel + 91 (02892) 665991 / 2 / 3 / 4 Fax + 9i (02A92\223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 4OO 001

CtN : L24239MHt 939p1C002893

124227
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AlWcl24sl2022
May 20,2022

Smt. S V Bhargava

Unit Head-Jamnagar,

Gujarat Pollution Control Board,

Paryavaran Bhavan,

Sector- 10 A, Gandhinagar -382010

Sub:

Ref:

Tata Chemicals Limited, Dist.- Devbhumi Dwarka (TCL/ Company)

1. GPCB Notice vide letter no. GPCB/CCA/JMN-51(32lllD-17L561672055 dated 72.05.2022

Respected Madam,

We hereby submit compliance report of above referred Notice (Ref-1)

o. GPCB Notice of Direction TCL Compliance ReportS.N

).

2

Unit is not completely reuse of
solid waste generated from

Effluent Solids filtration Plant in
the cement plant

Unit has made kutcha drain

(garland drain) along the periphery

of settling ponds and solid waste

heaps, but during high rainfall

there are chances of contaminated
rain-water to spread over the
nearby open lands.

TCL operates a cement plant as an integral part of

solid waste management system in its Soda ash

unit. The plant is serving the purpose of waste

utilization by consuming solid wastes generated

from the various units, as raw material. Company

has developed a pioneering process to use the

solids recovered from the Soda ash effluent in

cement making.

As a responsible organisation, in addition to

utilising filtered effluent solids in the cement plant

to the extent permitted by technical specifications,

the Company is ensuring 100% utilisation of filtered

solids in the construction of roads/ bunds in the

settling ponds area, construction of bunds for
greenbelt development and in the usage of other

construction material like bricks, cement mixtures

etc.

From the above it is evident that the Unit is

completely reusing the solid waste generated from

Effluent Solids filtration Plant in the Cement Plant.

Following practices / actions have been adopted

and are in place to prevent contamination of rain-

water and spread of the same in the nearby open

la nds.

1. Settling ponds are in operation as per the

required norms for suspended solids, as

have been prescribed by the Board. As per

TATA CHEMICALS LIMTTED

Mithapur 361 345 District Devbhoomi Dwarka Gujarat
Tel +91 (02892)665991 /2/3/ 4 Fax+91 (02892)223361 wwwtatachemicals.com

Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 OOI

, CIN : 124239MH1 939P1C002893
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3 As per the analysis report of

treated W/W of final outlet of

effluent discharge channel of TCL

and open w/w discharge channel

of TCL, that passes between

Devpara and Padli village,

parameter are more than

prescribed norms i.e. NH3-N 9.L8

mg/l and 6.10 mg/l respectively.

^-\TI'
TNTN

design, guard channels are developed for

collecting the seepage water from settling

ponds which also convey the same to the

pumping station.

2. A separate monsoon storm water drain is in

place to prevent mixing of runoff water

with the clear water.

Additionally, the Company has completed the

activities of monsoon planning in the Company's

settling pond area as suggested by the GPCB

official's during the site visit.

From the above it is evident that the Company has

taken adequate steps to prevent contamination of

rain-water and therefore there may be no chance

for the same to spread in the nearby open lands.

We have very well established processes/control

systems to ensure that the concentration of NH3-N

remains well within the limits.

Regional office of the Board is regularly monitoring

the quality of treated water discharge under the

lntegrated Coastal Zone Management Project.

Company has also deputed third party monitoring

through NABL accredited lab and there exists an

online monitoring system as per guidelines

prescribed by the Central Pollution Control Board.

The analysis reports of the Board and NABL lab

confirms that the quality of treated water are well

within the prescribed norms.

Following are results of NH3-N for the samples

collected and analysed by NABL accredited lab:

Date of Sample

collection

Sampling Location

1.9.O4.2022

1.9.04.2022

01.o4.2022

01..04.2022

01.o4.2022

TATA CHEMICALS LIMITED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel +91 (02892) 665991 /2/3/ 4 Fax+91 (02892)223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 4OO 001

CIN : 124239MH1 939P1C002893

NH3-N

in mg/l

0.25

o.4

1.6

L.7

1.6

Final Discharge-

Cha nnel

Spent Sea water-
Cha nnel

Final Discharge-

Cha nnel

Final Discharge-

meeting at Sea

Spent Sea water-

Channel
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4 Unit has not submitted compliance

of action plan submitted on dated

231L1,12021, for the conveying of
spent sea water through closed

cond u it.

^-\TI'
TNTA

24.O3.2022

16.03.2022

1.6.03.2022

1..7

1.0

L,2

03.o3.2022

20.02.2022

1.8.02.2022

78.02.2022 Spent Sea water-

Cha nnel

1.3

0.5

1.7

1.3

Analysis Reports of both Regional office and NABL

accredited lab for the previous six months are

attached as an Annexure - W1 hereto.

As per the above it is evident that the quality of the

treated water is well within the prescribed norms.

Also, the results of the counter samples of Final

discharge channel and spent sea water channel

taken during this visit show NH3-N level as 0.25

mg/ltr and 0.4 mg/l respectively. which is also well

within the limits.

TCL has submitted the action plan for conveying of
spent sea water through closed conduits as a part

of improvement plans suggested by the Board.

Progress report of the action plan with the status

was also submitted vide TCL letter no.

A/w c / ss6/202 1 dated 23.L1..2021,.

Please find enclosed the action plan as well as the
progress report once again for ready reference as

Annexure -W2 hereto.

The project is progressing well (despite some covid

related delay). We have already spent around Rs. 3

cr (out of the project cost estimate of about Rs. l-5

cr.) on the project We endeavour to meet the

committed timelines and are ensuring untiring

efforts from our side. Kindly find herewith the

present status of the project execution for
conveying of spent seawater through closed

conduit is enclosed as Annexure- W3 hereto.

TATA CHEMICALS UMTTED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel +91 (02892)665991 /2/3/ 4 Fax+91 (028921223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 4OO OO1

CIN : L24239MHl 939p1C002893

Final Discharge-

Cha nnel

Final Discharge-

Channel

Spent Sea water-

Chan nel

Final Discharge-

Channel

Final Discharge-

Cha nnel

Final Discharge-

Cha nnel
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Given the clarifications and compliance status above in detail, we request you to kindly take on

record explanations/ compliances provided by us as also all the relevant data and documents

referred to above and close the matter since you will appreciate that TCL is in compliance with the

norms and limits that have been prescribed. Further, we would conduct an air quality modelling

study and will work with surrounding community to identify the issues, if any, and work towards

further improving the environment in and around the Devpara area. As a Responsible Company we

will continue to improve our systems and attempt to be the best in class.

Thanking you foryour kind consideration; we continue to be in compliance

Yours sincerely,

For Tata ls Limited,

N Kamath

Chief Manufacturing Officer and Site Head

(Authorised Signatory)

Enclosed: As above

TATA CHEMICALS LIMITED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel +91 (02892)665991 /2/3/ 4 Fax+ 91 (028921223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 4OO OOI

CtN : L24239MHt 939p1C002893

From the above it is evident that the action plan

along with the progress report shows that the
project is progressing well (despite three covid

waves).
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No. PHC/Surajkaradi/Work/1/16 AYUSH Medical Officer 

Primary Health Center 

Surajkaradi 

Date: 1.1.16 

To, 

The Sub-Divisional Magistrate 

Dwarka 

Subject: Clarification regarding health surveillance activities in 

Devpara village due to flying dust particles, cement dust, and toxic 

gases caused by Tata Chemicals Ltd., Mithapur. 

Reference: No. MEJI/1119/15, Sub-Divisional Magistrate, Dwarka, 

dated 21.12.2015 

Jai Bharat, 

With reference to the above-mentioned subject, it is to inform you that during the 

regular surveillance activities conducted by health workers and the medical 

officer in Devpara village, only general diseases have been observed. This is 

submitted for your kind information. 

AYUSH Medical Officer 

Primary Health Center, 

Surajkaradi 
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1. BACKGROUND 

 

Gujarat Coastal Zone Authority (GCZMA) while recommending CRZ clearance to 

MoEF&CC for laying of treated effluent disposal pipeline from TATA Chemicals 

Limited Plant to final disposal point in the Gulf of Kutch at Mithapur by M/S Tata 

Chemicals Limited had assigned a condition that “the TATA Chemicals Limited 

shall have to take up mangrove plantation in an area 50 ha. in consultation with 

the Forests Department within two years from the date of CRZ Clearance issued 

by the Ministry of Environment, Forests and Climate Change, Government of 

India”.  

 

In the mean time, a village head („Sarpanch‟) from Village Panchayat of Vadgam 

village of Khambhat Taluka of Anand district approached TCL for planting 

mangroves in the intertidal zone of Gulf of Cambey near their village coast 

(Annexure-I). He requested for mangrove plantation to reduce soil erosion and 

salinity particularly benefitting agriculture land located on the coast of Sabarmati 

Estuary. He also suggested to involve a local NGO i.e. Daheda Sangh which is 

carrying out mangrove plantation in this area since many years. In this context 

TCL approached „Daheda Sangh‟ an NGO based in Khambhat for carrying out 

50 ha. mangrove plantation on behalf of TATA Chemicals Limited. After 

consultation with Daheda Sangh it was finalized to take up 50 ha. mangrove 

plantation in Gulf of Khambhat (Cambey) during the year 2018-19. TCL issued a 

work contract (No:  2110000713) to Daheda Sangh on 03.08.2018. In order to 

guide the NGO, in plantation activities, documentation and report preparation, a 

consultant  organization namely „Green Support Services‟ led by Dr. Bharat 

Jethva was hired. Details of the NGO and Consultant are given in forthcoming 

section.  

 

After approval of contracts, Daheda Sangh started plantation activities on 16th 

August 2018 and completed the plantation by 15th September 2018. The details 

of NGO and the plantation activities area given as follow. 
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2. OBJECTIVES OF MANGROVE PLANTATION:  

The mangrove plantation is carried out in this area for following reasons. 

a) To control coastal land erosion on the bank of Sabarmati Estuary at the tip of 

the Gulf of Cambey. 

b) Control salinization of crop fields situated on the bank of estuary by creating 

bio-shield through mangrove afforestation. 

c) To ensure sustainable fodder supply (mangrove foliage) for cattle, 

particularly during the crunch period. 

d) Improve productivity of marine ecosystem in the Sabarmati Estuary on the 

coast of Gujarat. 

e) Provide livelihood to local villagers (mainly scheduled cast) through 

mangrove plantation activities.  

f) Increase awareness among local villagers on importance of mangrove. 

 

3. TOTAL AREA PLANTED:  

After the signing of work order, representative of Tata Chemicals Limited, 

Green Support Service (Consultant) and Daheda Sangh (local NGO) jointly 

visited and demarcated the area for plantation at following location. The 

plantation was carried out in the area with slight changes according to actual 

tide conditions. Total 52 ha. of Avicennia marina mangrove species plantation 

was carried out between 16th July 2018 to 15th September -2018. 

Point No North East 

A 22°17'50.12"N  72°22'12.48"E 

B  22°17'52.39"N  22°17'52.39"N 

C  22°17'32.14"N  72°22'43.24"E 

D  22°17'29.04"N  72°22'14.65"E 

 

 

4. LOCATION 
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The mangroves plantation in 50 ha. area is carried out in the Sabarmati 

Estuary in Gulf of Cambey off village Vadgam and Tada Talav, Taluka 

Khambhat, Dist. Anand.  

Map-1: Sabarmati river estuary at the tip of Gulf of Cambey. 

 

 

 
 

5. PLANTATION ACTIVITIES 
 

a) Total Area:  52 ha. of area was taken for mangrove plantation.  

b) Location:  in the Sabarmati Estuary near Vadgam village. 
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c) Project duration: Project is for 12 months and it commenced form the day 

of work order. Plantation activities started from 16th August and carried out till 

15th September 2018 based on tide timings. The time of closure of the 

project is March 2019.  

d) Land availability: Land belongs to local village Panchayat body, and as per 

the letter by the Sarpanch of Vadgam village, the land could be used for 

mangrove plantation activity. A consent and permission from Village 

Panchayat is taken prior to commencement of the project. 

e) Species: Avicennia marina  is one of the species which grows well in this 

area was planted in this project. 

f) Plantation Technique: Plantation was done by direct seed sowing in the 

mudflats.  Our experience suggests that this is the only best method works in 

this area.  

g) Plantation Density:  The density of the plants would be 2X2 meter. ( In this 

area since the plantation requires space for growth, the best and optimum 

plant density is 2X2 mtrs. Therefore, total 5000/ha. is the density of 

mangrove plants in the plantation site.  

h) Plantation Survival Rate: A survey of the plantation was carried out by 

Consultant and it was found to be 70% after 20 days of plantation.  

Plantation activity has been carried out one time between 16th August to 15th 

September 2018 in the current year. However, if the survival rate is low after 

one year, then Daheda Sangh will again carry out GAP Plantation in next 

monsoon 2019 i.e. between August-September 2019.  

i) Manpower: Around 2162 man days of employment is generated for local 

villagers during the mangrove plantation work. Total 4-5 hours work per day 

is carried out by workers for plantation activities as per the tide time 

available.  Local villagers were employed on daily wage basis for various 

activities including, seed collection, seed sowing, nursery preparation, 

guarding etc. project implementation and supervisory duties were carried out 

by the implementing organization‟s staff members who were involved in 

earlier mangrove plantation projects and has sufficient experience. 

j) Technical Guidance and Supervision: Technical guidance for mangrove 

plantation was provided by consultant organization i.e. Green Support 

Services, Dr. Bharat Jethva, who is an experienced and leading local 
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biologist of Gujarat state. He made total 5 visits to the plantation site during 

the plantation activities. He is also executive committee member of 

Mangrove Society of India and member of International Society for Mangrove 

Eco-system, Japan.   

6. AUTHENTICATION OF THE PLANTATION AREA:  

a) Prior permission was sought from Village Panchayat for taking up plantation 

in the intertidal zone off Vadgam village in Sabarmati Estuary in Gulf of 

Cambey.  

b) Final map with coordinate is prepared after mapping with GPS on Google 

earth. 

c) Site photograph before plantation activities were taken and it would be taken 

after the plantation activity is over. 

d) After successful plantation, a letter from Village Panchayat would be taken 

for the area of plantation carried out and thanking TCL.  

7. ENVISAGED OUTCOMES OF THE PROJECT: 

a) Improved coastal protection and decreased land erosion (long term). 

b) Controlled salinization of crop fields (long term). 

c) Improved availability of fodder supply (mangrove foliage) for cattle (after 5 

years). 

d) Improved productivity of marine ecosystem in the Sabarmati Estuary. 

e) Total 2162 man days of employment livelihood provided to local villagers 

(mainly scheduled cast) through mangrove plantation activities (short term).  

f) Increase awareness among local villagers on importance of mangrove (short 

term). 
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Plantation site photograph before plantation 

 
 

Area and Site finalization with TCL Representative  
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Seed Collection 

 

Plantation by direct seed sowing method in mudflat 
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Plantation status as of 19th September 2018. 
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Plantation site after Plantation 

 

151254



 
Report 50 ha. Mangrove Plantation by Tata Chemicals Limited in Gulf of Cambey 

 

 

Page | 11  

 

 

 

8. ABOUT DAHEDA SANGH NGO 

“Shri Khambhat Taluka Anusuchit Jati Sahkari Kheti taha Utpadk Sangh”. This 

organization is also known as “Daheda Sangh” locally. At post- Daheda, Taluka-

Khambhat, District-Anand, Gujarat. This is a registered Non Governmental 

Organization under society and Trust Act of India in year 1989. This organization is 

managed by the executive committee which is elected by the members of 10 Self 

Help Groups every 3 years. The spread of the organization is in total 42 villages in 

the district. The organization has spread in almost all the coastal villages of Anand 

District. The organization has substantial experience in the field of coastal restoration 

and mangrove plantation. 

Name  & Address of the NGO: “Shri Khambhat Taluka Anusuchit Jati Sahkari Kheti 

taha Utpadk Sangh”. (locally known as  Daheda Sangh)  

Correspondence Address: C/o Daheda Sangh, At Po. Daheda, Tal. Khambhat, Dist 

Ananad, PIN: 388625,  

Name of the Authorized Person: Jayantibhai Chauhan, Secretary Daheda Sangh. 

Mobile: 9978579892   

 

9. Experience of the NGO in Related Activities 

I. The organization has total more than 20 years of experience in mangrove plantation and 

conservation. It has carried out total of 700 ha. mangrove plantation on the coast of  

village Vadgam in Sabarmati Estuary in Gulf of Cambey  between  year 2009 to 2018. 

This plantation project is supported by International Society for Mangrove Ecosystems, 

Japan.   

II. Daheda Sangh has successfully carried out a Grassland development “Grassland 

development through vegetation succession on the saline tract for multiple ecological 

benefits” in village  Tadatalav, Taluka Khambhat, with the support of “Gujarat State 

Environment Action Fund” under the guidance of Gujarat Ecology Commission. 

III. The organization has taken up mangrove plantation of around 550 ha. Near village 

Tadatalav in Sabarmati Estuary in Gulf of Cambey between year 2001 to 2016. The 

project was sponsored by Gujarat Ecology Commission under Indo-Canadian Facility 

Funds. 
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IV. Carried out Socio-economic evaluation of mangrove areas of South Gujarat in 

collaboration with Wetlands International South Asia New Delhi, in year 2011-12.  

V. The organization has been working for crop insurance in the surrounding villages since 

2010 onwards.   

VI. Organization has been working on land improvement projects in the past (before 5 

years).  

VII. Organization has been working on salinity control and irrigation works in agriculture land 

(before 5 years).  

VIII. The organization is an organizational member of Mangrove Society of India.  

IX. The organization is also member of International Society for Mangrove Ecosystems 

(ISME), Japan.   

  

153256



 
Report 50 ha. Mangrove Plantation by Tata Chemicals Limited in Gulf of Cambey 

 

 

Page | 13  

 

Annexure-I 
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Annexure-II 

Details of the Man days (employment generated) during the plantation activities  

Day Date Workers Secretary Supervisor 
Project 

Assistant 
Chairman 

1 16-08-2018 15 1 1 4 1 

2 17-08-2018 27   1 4   

3 18-08-2018 50 1 1 4   

4 19-08-2018 47 1 1 4 1 

5 20-08-2018 42   1 4   

6 21-08-2018 41 1 1 4   

7 22-08-2018 35   1 4   

8 23-08-2018 52 1 1 4   

9 24-08-2018 55   1 4 1 

10 25-08-2018 50 1 1 4   

11 26-08-2018 49   1 4   

12 27-08-2018 47 1 1 4 1 

13 28-08-2018 45   1 4   

14 29-08-2018 75 1 1 4   

15 30-08-2018 100 1 1 4   

16 31-08-2018 120 1 1 4   

17 01-09-2018 95   1 4   

18 02-09-2018 60 1 1 4   

19 03-09-2018 113 1 1 4   

20 04-09-2018 117 1 1 4   

21 05-09-2018 120   1 4   

22 06-09-2018 117 1 1 4 1 

23 07-09-2018 82   1 4   

24 08-09-2018 90 1 1 4   

25 09-09-2018 99   1 4   

26 10-09-2018 105 1 1 4   

27 11-09-2018 78 1 1 4 1 

28 12-09-2018 45 1 1 4   

29 13-09-2018 45   1 4   

30 14-09-2018 76 1 1 4   

31 15-09-2018 70 1 1 4 1 

    2162 20 31 124 7 
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Acknowledgement

Proposal Name

Proposed expansion of Cement Production (787,000 TPA 
to 900,000 TPA) located at located at Village (s) 
Mithapur & Surajkaradi, Taluka Dwarka, District 
Devbhumi Dwarka, Gujarat by M/s. Tata Chemicals 
Limited - Environmental Clearance regarding.

Name of Entity / Corporate Office M/s. Tata Chemicals Limited

Village(s) N/A

District DEVBHUMI�DWARKA

Proposal No. IA/GJ/IND/58896/ 2016

Plot / Survey / Khasra 
No. N/A

State GUJARAT

MoEF File No. J-11011/66/1999-IA.II(I)

Category Industrial Projects - 1

Sub-District N/A

Entity's PAN *****4059M

Entity name as per 
PAN Tata Chemicals Limited

Compliance Reporting Details

Reporting Year 2024

Remarks (if any)

Proposed expansion of 
Cement Production 
(787,000 TPA to 900,000 
TPA) has not been 
initiated as on date.

Reporting Period 01 Dec(01 Apr - 30 Sep)

Details of Production and Project Area

Name of Entity /  
Corporate Office M/s. Tata Chemicals Limited

Project Area as per EC Granted Actual Project Area in Possession

Private 231 231

Revenue Land 0 0

Forest 0 0

Others 0 0

Total 231 231

Production Capacity

Sr. no
Product 
Name

units Valid Upto Capacity
Production 

last year
Capacity as 

per CTO

1 Cement
Tons per 
Annum 
(TPA)

11/08/2027 900000 283199 787000

Half Yearly Compliance Report
2024

01 Dec(01 Apr - 30 Sep)
 

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 1 of 12

172275



Conditions

 

General Conditions

Sr.No. Condition Type Condition Details

1
WATER QUALITY 

MONITORING AND 
PRESERVATION

Water meters shall be provided at the inlet to all unit processes in 
the cement plant.

PPs Submission: Complied  
Water is supplied from water treatment plant within the existing premises. There will be no 
freshwater and ground water intake due to expansion activity.

Date: 
21/11/2024

2
WATER QUALITY 

MONITORING AND 
PRESERVATION

Sewage Treatment Plant shall be provided for treatment of domestic 
wastewater to meet the prescribed standards.

PPs Submission: Complied  
Company has existing STP Facility (3 MLD) in township.

Date: 
21/11/2024

3 MISCELLANEOUS

The project proponent shall submit six-monthly reports on the 
status of the compliance of the stipulated environmental conditions 
on the website of the ministry of Environment, Forest and Climate 
Change at environment clearance portal.

PPs Submission: Complied  
Six- monthly compliance report is submitted on Web portal of MoEFCC

Date: 
21/11/2024

4 MISCELLANEOUS

The project proponent shall submit the environmental statement for 
each financial year in Form-V to the concerned State Pollution 
Control Board as prescribed under the Environment (Protection) 
Rules, 1986, as amended subsequently and put on the website of the 
company.

PPs Submission: Complied  
Environment Statement (Form-V) is submitted to the GPCB and copy is uploaded on Company's 
Web portal

Date: 
21/11/2024

5 MISCELLANEOUS

The project proponent shall inform the Regional Office as well as 
the Ministry, the date of financial closure and final approval of the 
project by the concerned authorities, commencing the land 
development work and start of production operation by the project.

PPs Submission: Complied  
Company publishes the annual report with the Date of Financial Closure. Proposal has been 
approved by the GPCB (Consent to Establish) and MoEFCC (Environment Clearance). Expansion 
of Cement production capacities shall be made within the existing cement plant and project timelines 
will be submitted to the Ministry. TCL has not initiated activities for expansion in cement 
production capacity.

Date: 
21/11/2024

6 MISCELLANEOUS
The project authorities must strictly adhere to the stipulations made 

by the State Pollution Control Board and the State Government.

PPs Submission: Complied  
Noted. Company shall adhere to the stipulations made by GPCB.

Date: 
21/11/2024

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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7 MISCELLANEOUS

The project proponent shall abide by all the commitments and 
recommendations made in the EIA/EMP report, commitment made 
during Public Hearing and also that during their presentation to the 
Expert Appraisal Committee.

PPs Submission: Complied  
Company has complied with the environmental management program (EIA/EMP)

Date: 
21/11/2024

8 MISCELLANEOUS
No further expansion or modifications in the plant shall be carried 

out without prior approval of the Ministry of Environment, Forests 
and Climate Change (MoEF&CC).

PPs Submission: Complied  
Expansion or modifications in the plant shall be carried out as per EC approval of the Ministry of 
Environment, Forest and Climate Change.

Date: 
21/11/2024

9 MISCELLANEOUS
Concealing factual data or submission of false/fabricated data may 

result in revocation of this environmental clearance and attract action 
under the provisions of Environment (Protection) Act, 1986.

PPs Submission: Complied  
Noted

Date: 
21/11/2024

10 MISCELLANEOUS
The Ministry may revoke or suspend the clearance, if 

implementation of any of the above conditions is not satisfactory.

PPs Submission: Complied  
Noted.

Date: 
21/11/2024

11 Statutory compliance

The project proponent shall prepare a Site-Specific Conservation 
Plan & Wildlife Management Plan and approved by the Chief 
Wildlife Warden. The recommendations of the approved Site-
Specific Conservation Plan / Wildlife Management Plan shall be 
implemented in consultation with the State Forest Department. The 
implementation report shall be furnished along with the six-monthly 
compliance report.

PPs Submission: Complied  
Wildlife conservation plan prepared as a part of EIA Study is approved by the Chief Wildlife 
Warden vide letter no WLP/32/C/144-45/2018-19 dated 19.06.2018. Wildlife Conservation Plan has 
been prepared having total financial layout of Rs. 51 lakhs to be spent in the time span of 5 years. 1. 
Company has completed mangrove plantation in vicinity of effluent discharge area in consultation 
with forest department. 2. Company is conducting conservation and awareness activities under the 
Biodiversity Conservation initiatives. 3. Company has conducted study through CSIR-CSMCRI, 
Bhavnagar for monitoring and status survey of wildlife, mangrove in surrounding area. 4. Company 
has appointed an expert agency for compliance monitoring and reporting through NABL and 
NABET approved third party

Date: 
21/11/2024

12 Statutory compliance

The project proponent shall obtain Consent to Establish / Operate 
under the provisions of Air (Prevention & Control of Pollution) Act, 
1981 and the Water (Prevention & Control of Pollution) Act, 1974 
from the concerned State Pollution Control Board/ Committee.

PPs Submission: Complied  
Company has obtained Consent to Establish from Gujarat Pollution Control Board for expansion 
capacity vide consent no. 85533 dated 19.06.2017. Consent to Operate has also been obtained from 
Gujarat Pollution Control Board vide consent no. AWH - 129468 dated 04.10.2023 (valid up to 
11.08.2027). TCL has not initiated activities for expansion in cement production capacity.

Date: 
21/11/2024
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13 Statutory compliance

The project proponent shall obtain the necessary permission from 
the Central Ground Water Authority, in case of drawl of ground 
water/ from the competent authority concerned in case of drawl of 
surface water required for the project.

PPs Submission: Complied  
There is no withdrawal of fresh water (Ground or surface water).

Date: 
21/11/2024

14 Statutory compliance
The project proponent shall obtain authorization under the 

Hazardous and other Waste Management Rules, 2016 as amended 
from time to time.

PPs Submission: Complied  
Company has obtained Authorization as per Hazardous and other waste (Management and 
Transboundary) Rules, 2016 from Gujarat Pollution Control Board vide consent order no. AWH - 
129468 dated 04.10.2023 (Valid up to 11.08.2027) for existing plant. TCL has not initiated activities 
for expansion in cement production capacity.

Date: 
21/11/2024

15
AIR QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall install 24x7 continuous emission 
monitoring system at process stacks to monitor stack emission with 
respect to standards prescribed in Environment (Protection) Rules 
1986 (G.S.R. No. 612 (E) dated 25th S.O. 3305 (E) dated 7th 
December 2015 (Thermal Power Plants) as amended from time to 
time and connected to SPCB and CPCB online servers and calibrate 
these system from time to time according to equipment supplier 
specification through labs recognised under Environment (Protection) 
Act, 1986 or NABL accredited laboratories.

PPs Submission: Complied  
Continuous emission monitoring system is installed and connected to CPCB server. Calibration is 
done according to equipment supplier specification through labs recognised under Environment 
(Protection) Act, 1986 and NABL accredited laboratories as per CPCB guidelines.

Date: 
21/11/2024

16
AIR QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall monitor fugitive emissions in the plant 
premises at least once in every quarter through labs recognised under 
Environment (Protection) Act, 1986.

PPs Submission: Complied  
Ambient air quality including fugitive emissions are monitored through NABL approved Laboratory 
and Continuous Ambient Air Quality Monitoring Stations (CAAQMS).

Date: 
21/11/2024

17
AIR QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall install system carryout to Ambient Air 
Quality monitoring for common/criterion parameters relevant to the 
main pollutants released (e.g., PM10 and PM2.5 in reference to PM 
emission, and SO2 and NOx in reference to SO2 and NOx emissions) 
within and outside the plant area at least at four locations (one within 
and three outside the plant area at an angle of 1200each), covering 
upwind and downwind directions.

PPs Submission: Complied  
Ambient Air Quality is monitored for prescribed parameters including PM10, PM2.5, SO2 and NOx 
within and outside the plant area.

Date: 
21/11/2024

18 Statutory compliance
The project proponent shall comply the conditions of Stage-I Forest 

Clearance obtained under Forest (Conservation) Act, 1986 vide letter 
No. 6- GJC 071/2018-BHO/178 dated 22.02.2019.

PPs Submission: Complied  
No forest land is involved in the existing plant premises. However, the treated wastewater discharge 

Date: 
21/11/2024

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 4 of 12

175278



system involves notified forest land for which Forest Clearance has been obtained under Forest 
(Conservation) Act, 1980 vide letter No. 6 - GJC 071/2018-BHO/I/5866/2021 dated 23.09.2021. The 
company is complying with the conditions stipulated in the Forest Clearance.

19 Statutory compliance
The project proponent shall obtain the recommendation of National 

Board for Wildlife for the expansion project, if required as per the 
Ministry's Office Memorandum dated 2nd December, 2009.

PPs Submission: Complied  
There is no notified area involved in existing cement plant. However, Wildlife approval is obtained 
vide letter No. WLP/32/B/1813-18/2017-18 dated 01.06.2017 for upgradation of treated wastewater 
discharge system of Industry complex.

Date: 
21/11/2024

20
WATER QUALITY 

MONITORING AND 
PRESERVATION

Garland drains and collection pits shall be provided for each stock 
pile to arrest the run-off in the event of heavy rains and to check the 
water pollution due to surface run off

PPs Submission: Complied  
Drains and water ponds are provided to arrest the run-off in the event of heavy rains and to check the 
water pollution due to surface run off.

Date: 
21/11/2024

21
WATER QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall make efforts to minimise water 
consumption in the cement plant complex by segregation of used 
water, practicing cascade use and by recycling treated water.

PPs Submission: Complied  
Company has adopted integrated water management System. Cement Plant is based on dry process 
technology; and water is only being used in cooling, domestic and greenbelt development.

Date: 
21/11/2024

22 Noise Monitoring & Prevention
Noise level survey shall be carried as per the prescribed guidelines 

and report in this regard shall be submitted to Regional Officer of the 
Ministry as a part of six-monthly compliance report.

PPs Submission: Complied  
Ambient Noise level monitoring is conducted. Noise monitoring report is enclosed.

Date: 
21/11/2024

23 Noise Monitoring & Prevention
The ambient noise levels should conform to the standards 

prescribed under E(P)A Rules, 1986 viz, 75 dB(A) during day time 
and 70 dB(A) during night time.

PPs Submission: Complied  
Ambient Noise levels are well within the prescribed norms

Date: 
21/11/2024

24
ENERGY PRESERVATION 

MEASURES

Provide solar power generation on roof tops of buildings, for solar 
light system for all common areas, street lights, parking around 
project area and maintain the same regularly.

PPs Submission: Complied  
Company has installed a 5KW roof top solar system in Captive power plant and utilizes this solar 
energy in streetlight in plant area. Also, the company has installed a 2MW solar plant in the 
township area. Commissioning of this plant is in progress.

Date: 
21/11/2024

25
ENERGY PRESERVATION 

MEASURES
Provide the project proponent for LED lights in their offices and 

residential areas.

PPs Submission: Complied  
LED lights are installed in offices and Residential area.

Date: 
21/11/2024
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26
ENERGY PRESERVATION 

MEASURES
Maximize utilization of fly ash, slag and sweetener in cement blend 

as per BIS standards.

PPs Submission: Complied  
Flyash is utilised in cement as per BIS norms.

Date: 
21/11/2024

27 WASTE MANAGEMENT
The waste oil, grease and other hazardous shall be disposed of as 

per the Hazardous & Other waste (Management & Transboundary 
Movement) Rules, 2016.

PPs Submission: Complied  
Hazardous waste is disposed through approved recycler and co-processing in cement plant.

Date: 
21/11/2024

28 WASTE MANAGEMENT
Kitchen waste shall be composted or converted to biogas for further 

use.

PPs Submission: Complied  
Company has facilities for Compost making from food waste.

Date: 
21/11/2024

29 GREENBELT
Green belt shall be developed in an area equal to 33% of the plant 

area with a native tree species in accordance with CPCB guidelines. 
The greenbelt shall inter alia cover the entire periphery of the plant.

PPs Submission: Complied  
Greenbelt is being developed as per EMP given in EIA report.

Date: 
21/11/2024

30 GREENBELT
The project proponent shall prepare GHG emissions inventory for 

the plant and shall submit the programme for reduction of the same 
including carbon sequestration including plantation.

PPs Submission: Complied  
GHG emissions inventory is carried out as per GRI guidelines. The Company has committed to 
reduce its carbon emissions as per the Science Based Target Initiatives (SBTi) guidelines. The 
Company has established policies for Climate Change, Safety, Health and Environment (SHE) and 
Biodiversity

Date: 
21/11/2024

31 Human Health Environment
Emergency preparedness plan based on the Hazard identification 

and Risk Assessment (HIRA) and Disaster Management Plan shall be 
implemented.

PPs Submission: Complied  
Onsite and Offsite Emergency Plan is prepared for existing operations.

Date: 
21/11/2024

32 Human Health Environment
The PP shall provide Personal Protection Equipment (PPE) as per 

the norms of Factory Act.

PPs Submission: Complied  
PPEs are provided as per the norms of Factory Act.

Date: 
21/11/2024

33 Human Health Environment

Provision shall be made for the housing of construction labour 
within the site with all necessary infrastructure and facilities such as 
fuel for cooking, mobile toilets, mobile STP, safe drinking water, 
medical health care, crèche etc. The housing may be in the form of 
temporary structures to be removed after the completion of the 
project.
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PPs Submission: Complied  
Company has existing facilities within township area.

Date: 
21/11/2024

34 Human Health Environment
Occupational health surveillance of the workers shall be done on a 

regular basis and records maintained as per the Factories Act.

PPs Submission: Complied  
Periodical medical check-up are conducted as per schedule. TCL has established procedures and 
formats as per ISO 45001:2018 for occupational health management system. Pre-employment, 
periodic and exit medical examination is being conducted for employees and contractors. Employees 
involved in hazardous area are medically tested once in six months in compliance to Rule 68 (R) 
legal requirement under Gujarat Factories Rule, 1963 TCL has Full-fledged Occupational Health 
center having qualified medical officer and staff. Ambulance van is available for round the clock 
basis with the dedicated driver.

Date: 
21/11/2024

35
Corporate Environmental 

Responsibility

The project proponent shall comply with the provisions contained 
in this Ministry's OM vide F.No. 22-65/2017-IA.III dated 1st May 
2018, as applicable, regarding Corporate Environment Responsibility.

PPs Submission: Complied  
Tata Chemicals Society for Rural Development (TCSRD) has been working for CSR activities. 
TCSRDs Programmes include: A.Building Economic Capital Farm Based Livelihood (Unnati): 
B.Ensuring Environmental Integrity Natural Resource Management C.Enablers for Sustainable 
Development D.Building Social Capital E.Employee Volunteering Details of the expenditures are 
published in TCSRD annual reports.

Date: 
21/11/2024

36
Corporate Environmental 

Responsibility

The company shall have a well laid down environmental policy 
duly approved by the Board of Directors. The environmental policy 
should prescribe for standard operating procedures to have proper 
checks and balances and to bring into focus any 
infringements/deviation/violation of the environmental / forest / 
wildlife norms / conditions. The company shall have defined system 
of reporting infringements / deviation / violation of the environmental 
/ forest / wildlife norms / conditions and / or shareholders / stake 
holders. The copy of the board resolution in this regard shall be 
submitted to the MoEF&CC as a part of six-monthly report.

PPs Submission: Complied  
Company has a well laid down Safety Health and Environment Policy. Copy of Safety, Health and 
Environment Policy signed by the Managing Director of Company is being submitted along with 
six-monthly compliance status report. Requirements of Environmental regulations are included in 
Legal Compliance Management System. Separate Environmental Cell is part of Environment 
Management System (ISO- 14001:2015).

Date: 
21/11/2024

37
Corporate Environmental 

Responsibility

A separate Environmental Cell both at the project and company 
head quarter level, with qualified personnel shall be set up under the 
control of senior Executive, who will directly to the head of the 
organization.

PPs Submission: Complied  
Separate Environmental Cell is part of Environment Management System (ISO- 14001:2015).

Date: 
21/11/2024

Action plan for implementing EMP and environmental conditions 
along with responsibility matrix of the company shall be prepared and 
shall be duly approved by competent authority. The year wise funds 
earmarked for environmental protection measures shall be kept in 
separate account and not to be diverted for any other purpose. Year 
wise progress of implementation of action plan shall be reported to 
the Ministry/Regional Office along with the Six-Monthly Compliance 

38
Corporate Environmental 

Responsibility
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Report.

PPs Submission: Complied  
1. Company has implemented the Action Plan for cement plant as proposed in EMPs: a. Upgradation 
of Air Pollution Control Systems as per revised emission norms b. Online Monitoring System c. 
Development of Greenbelt in plant periphery d. Waste utilisation (Co-processing) 2. Responsibility 
matrix of company is prepared as per ISO 14001:2015 and approved by the Management 
Representative. 3. Year wise funds are earmarked for environmental protection measures Separate 
accounts are maintained for environmental projects. Details of expenditures is reported : Progress of 
implementation of action plan (EMP Cost Rs. 29.50 Cr): Completed upgradation of Air Pollution 
Control Systems Completed (Actual cost Rs. 85 Cr). 4. Annual expenditures for environmental 
improvements are reported in Form V (Environmental Statement).

Date: 
21/11/2024

39
Corporate Environmental 

Responsibility
Self-environmental audit shall be conducted annually. Every three 

years third party environmental audit shall be carried out.

PPs Submission: Complied  
Third party Environmental audits are carried out by GPCB schedule - I auditor. Internal and External 
audits are conducted as per ISO Standards 9001, 14001 and 45001.

Date: 
21/11/2024

40
Corporate Environmental 

Responsibility

All the recommendations made in the Charter on Corporate 
Responsibility for Environment Protection (CREP) for the cement 
plants shall be implemented.

PPs Submission: Complied  
Company has implemented applicable norms for cement plant and quarterly compliance report under 
CREP is submitted to the GPCB

Date: 
21/11/2024

41 MISCELLANEOUS

The project proponent shall make public the environmental 
clearance granted for their project along with the environmental 
conditions and safeguards at their cost by prominently advertising it 
at least in two local newspapers of the District or State, of which one 
shall be in the vernacular language within seven days and in addition 
this shall also be displayed in the project proponent's website 
permanently.

PPs Submission: Complied  
Advertisement has been published in News Papers. Copies of the advertisements have been 
submitted to the Ministry. Copy of Environment Clearance is uploaded on Company's Web portal.

Date: 
21/11/2024

42 MISCELLANEOUS

The copies of the environmental clearance shall be submitted by the 
project proponents to the Heads of local bodies, Panchayats and 
Municipal Bodies in addition to the relevant offices of the 
Government who in turn has to display the same for 30 days from the 
date of receipt.

PPs Submission: Complied  
Copies of environment clearance has been submitted to Okha Nagarpalika, Taluka Development 
Officer and District Development Officer vide letter no A/WG/278/2019 dated 04.07.2019.

Date: 
21/11/2024

43 MISCELLANEOUS

The project proponent shall upload the status of compliance of the 
stipulated environment clearance conditions, including results of 
monitored data on their website and update the same on half-yearly 
basis.

PPs Submission: Complied  
Status of compliance is uploaded on Company's Web-portal

Date: 
21/11/2024

The project proponent shall monitor the criteria pollutants level 44 MISCELLANEOUS
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namely; PM10, 502, NOx (ambient levels as well as stack emissions) 
or critical sectoral parameters, indicated for the projects and display 
the same at a convenient location for disclosure to the public and put 
on the website of the company.

PPs Submission: Complied  
Air quality parameters are monitored and displayed near Main Gate of factory. Monthly summary of 
data is uploaded on Company's Web-portal along with Half yearly compliance report

Date: 
21/11/2024

45
AIR QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall submit monthly summary report of 
continuous stack emission and air quality monitoring and results of 
manual stack monitoring and manual monitoring of air quality 
/fugitive emissions to Regional Office of MoEF&CC, Zonal office of 
CPCB and Regional Office of SPCB along with six-monthly 
monitoring report.

PPs Submission: Complied  
Monthly Summary Report of following are enclosed: a. CEMS Report b. CAAQMS Report c. 
Manual Stack monitoring and Ambient Air Quality/ Fugitive Emissions Report.

Date: 
21/11/2024

46
AIR QUALITY 

MONITORING AND 
PRESERVATION

Appropriate Air Pollution Control (APC) system shall be provided 
for all the dust generating points including fugitive dust from all 
vulnerable sources, so as to comply prescribed stack emission and 
fugitive emission standards.

PPs Submission: Complied  
Air Pollution Control (APC) systems are provided in existing units of Cement plant as per 
prescribed emission norms. Bag filters are provided for control of fugitive dust from transfer points.

Date: 
21/11/2024

47
AIR QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall provide leakage detection and 
mechanised bag cleaning facilities for better maintenance of bags.

PPs Submission: Complied  
Bag filters with mechanized bag cleaning facilities are provided in existing units of cement plant.

Date: 
21/11/2024

48
AIR QUALITY 

MONITORING AND 
PRESERVATION

Pollution control system in the cement plant shall be provided as 
per the CREP Guidelines of CPCB.

PPs Submission: Complied  
Air Pollution Control (APC) systems are provided as per prescribed emission norms.

Date: 
21/11/2024

49
AIR QUALITY 

MONITORING AND 
PRESERVATION

Sufficient number of mobile or stationery vacuum cleaners shall be 
provided to clean plant roads, shop floors, roofs, regularly.

PPs Submission: Complied  
Road Cleaning is carried out by mechanical sweeping machine.

Date: 
21/11/2024

50
AIR QUALITY 

MONITORING AND 
PRESERVATION

Ensure covered transportation and conveying of raw material to 
prevent spillage and dust generation; Use closed bulkers for carrying 
fly ash.

PPs Submission: Complied  
Covering of Raw Material is ensured during transportation. Flyash is transported in closed bulkers 
from captive power plant to cement plant. Raw Material is conveyed through covered conveyor belts 
from material charging point to raw material hoppers.

Date: 
21/11/2024
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51
AIR QUALITY 

MONITORING AND 
PRESERVATION

Provide wind shelter fence and chemical spraying on the raw 
material stock piles; and

PPs Submission: Complied  
9-meter height wall at periphery of coal handling area (Length 470 meter) has been provided as per 
Coal handling guidelines. Greenbelt has been developed as wind shelter in fence of plant. Raw 
Material is covered towards the boundary area.

Date: 
21/11/2024

52
AIR QUALITY 

MONITORING AND 
PRESERVATION

Provide Low NOx burners as primary measures and SCR /NSCR 
technologies as secondary measure to control NOx emissions.

PPs Submission: Complied  
Concentration of NOx in emissions from existing Raw Mill and Kiln Stack is well within the 
prescribed emission norm. Company has submitted clarification vide TCL letter No A/WG/294/2019 
dated 05.07.2019

Date: 
21/11/2024

53
AIR QUALITY 

MONITORING AND 
PRESERVATION

Have separate truck parking area and monitor vehicular emissions 
at regular interval.

PPs Submission: Complied  
Vehicles are parked in designated area and vehicles are checked as per checklist

Date: 
21/11/2024

54
AIR QUALITY 

MONITORING AND 
PRESERVATION

Efforts shall be made to reduce impact of the transport of the raw 
materials and end products on the surrounding environment including 
agricultural land by the use of covered conveyor belts/railways as a 
mode of transport.

PPs Submission: Complied  
Company has implemented following control measures: 1. Covering of raw material and product 
during transportation 2. Closed conveying system in Raw Mill, Kiln, Coal Mill, Clinker and Cement 
Mill areas.

Date: 
21/11/2024

55
AIR QUALITY 

MONITORING AND 
PRESERVATION

Ventilation system shall be designed for adequate air changes as per 
ACGIH document for all tunnels, motor houses, cement bagging 
plants.

PPs Submission: Complied  
The scope of proposed expansion is only increase in Cement Grinding Capacity. TCL has not 
initiated activities for expansion in cement production capacity. Existing bagging units are equipped 
with bag filters. Company has also submitted clarification vide TCL letter No A/WG/294/2019 dated 
05.07.2019.

Date: 
21/11/2024

56
WATER QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall install effluent monitoring system with 
respect to standards prescribed in Environment (Protection) Rules 
1986 vide G.S.R. No. 612 (E) dated 25th August, 2014 (Cement) and 
subsequent amendment dated 9th May, 2016 (Cement) and S.O. 3305 
(E) dated 7th December 2015 (Thermal Power Plants) as amended 
from time to time) and connected to SPCB and CPCB online servers 
and calibrate these system from time to time according to equipment 
supplier specification through labs recognised under Environment 
(Protection) Act, 1986 or NABL accredited laboratories.

PPs Submission: Complied  
Company has installed Effluent analyser and connected to CPCB and GPCB servers. Online 
monitoring system is calibrated as per CPCB guidelines.

Date: 
21/11/2024
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57
WATER QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall monitor regularly ground water quality 
at least twice a year (pre and post monsoon) at sufficient numbers of 
piezometers / sampling wells in the plant and adjacent areas through 
labs recognised under Environment (Protection) Act, 1986 and 
NABL accredited laboratories.

PPs Submission: Complied  
Ground Water quality is monitored at identified locations through labs recognised under 
Environment (Protection) Act, 1986 and NABL accredited laboratories.

Date: 
21/11/2024

58
WATER QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall submit monthly summary report of 
continuous effluent monitoring and results of manual effluent testing 
and manual monitoring of ground water quality to Regional Office of 
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB 
along with six-monthly monitoring report.

PPs Submission: Complied  
Monthly Summary Report are enclosed: a. Continuous Effluent Monitoring Report. b. Effluent Test 
Report- Manual Monitoring c. Ground Water Quality Report (enclosed in condition III (ii)

Date: 
21/11/2024

59
WATER QUALITY 

MONITORING AND 
PRESERVATION

Adhere to 'Zero Liquid Discharge'

PPs Submission: Complied  
Proposed Expansion of Cement production capacity will not add generation of waste water. 
Company has treated waste water discharge system for existing Industry complex (Soda ash, Captive 
Power, cement, Chlor-alkali and bromine plant). Treated waste water is discharged into sea through 
single outlet. Company has submitted clarification vide TCL letter No A/WG/294/2019 dated 
05.07.2019.

Date: 
21/11/2024

60
WATER QUALITY 

MONITORING AND 
PRESERVATION

The project proponent shall practice rainwater harvesting to 
maximum possible extent.

PPs Submission: Complied  
Company has provided rainwater harvesting facilities in greenbelt and township area.

Date: 
21/11/2024

61 MISCELLANEOUS
The Ministry reserves the right to stipulate additional conditions if 

found necessary. The Company in a time bound manner shall 
implement these conditions.

PPs Submission: Complied  
Noted

Date: 
21/11/2024

62 MISCELLANEOUS

The Regional Office of this Ministry shall monitor compliance of 
the stipulated conditions. The project authorities should extend full 
cooperation to the officer (s) of the Regional Office by furnishing the 
requisite data / information/monitoring reports.

PPs Submission: Complied  
Noted.

Date: 
21/11/2024

The above conditions shall be enforced, inter-alia under the 
provisions of the Water (Prevention & Control of Pollution) Act, 
1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 and the 

63 MISCELLANEOUS
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Public Liability Insurance Act, 1991 along with their amendments 
and Rules and any other orders passed by the Hon'ble Supreme Court 
of India/ High Courts and any other Court of Law relating to the 
subject matter.

PPs Submission: Complied  
Noted.

Date: 
21/11/2024

64 MISCELLANEOUS
Any appeal against this EC shall lie with the National Green 

Tribunal, if preferred, within a period of 30 days as prescribed under 
Section 16 of the National Green Tribunal Act, 2010.

PPs Submission: Complied  
Noted.

Date: 
21/11/2024

 

Visit Remarks

Last Site Visit Report Date: N/A

Additional Remarks:

Note: This acknowledgement is as per the details submitted by project proponent. In no way is this document to be 
considered as conclusion on any action on the compliance of the project. This is strictly for the project proponent’s 

reference purpose.
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# A. Specific Conditions: Compliance Status (January 2024 to June 2024)
i Gaseous and particulate matter emissions from various units

should conform to the standards prescribed by State Pollution
Control Board. At no time the particulate emission should exceed
50 mg/Nm3. Interlocking system should be provided in the
pollution control equipment, so that in the event of pollution
control equipment not working, the respective unit(s) is shut down
automatically.

Gaseous and particulate matter emissions from various
units are complied with the standards prescribed by State
Pollution Control Board. Upgradation of APCDs as per
Revised Action Plan vide TCL letter No. A/WG/0514/2017
dated 22.09.2017 and CPCB directions vide letter no. B-
33014/7/IPC-II/2017-18/10225 dated 06.09.17. 

ii Ambient air quality including ambient noise levels must not exceed
the standards stipulated under EPA/state authorities. Monitoring of 
ambient air quality and stack emissions shall be carried out
regularly in consultation with SPCB and report submitted to the
board quarterly and to the Ministry (Regional Office, at Bhopal) half 
yearly.

Monitoring of ambient air quality and stack emissions are
carried out regularly in consultation with SPCB and report
submitted to the board and to the Ministry (Integrated
Regional Office, Gandhinagar) half yearly enclosed as
Annexure-1.

iii Fugitive dust emissions at various transfer points should be
controlled by installing adequate dust collection and extraction
system. Closed circuit grinding should be provided in all grinding
sections of the plant. On-Line Particulate matter monitor should be
installed for Kiln and raw mill stack.

Fugitive dust emissions at various transfer points are
controlled by operation of Bagfilters. Closed circuit
grinding is provided in Cement Mill, Raw Mill and Coal
Mill sections of the plant. On-Line CEMS are installed and
connected to CPCB server.

iv Green belt of 25 m width and density should be provided to
mitigate the effects of fugitive emission all around the plant. As
indicated in EMP, a minimum of 4 Ha of land in addition to the 4 Ha
of area already afforested should be developed as green belt in
consultation with local DFO. 

Green belt has been developed in periphery of cement
plant and maintained with drip irrigation system.

v The company shall use effluent cake generated from the soda ash
plant as raw material and in case of its non-availability, the
company shall proportionately reduce the production.

Filtered solids i.e. Effluent cake are used as raw material
for cement plant. Availability of Effluent cake is ensured
all time during operation of cement plant.

vi Entire water requirement of the expansion should be met from the
desalination plant. Ground water should not be exploited for the
operation of the plant.

Water requirements for cement plant is being met from
Desalination plant.
No Ground water is being utilised for the operation of the
plant. 

vii As committed to the ministry, company should continue its
drinking water supply to 19 villages of Okhamandal Taluka.

TCSRD has implemented Integrated Water Management
Program to ensure the availability of water in villages of
Okhamandal area.
Now, Govt. has connected water supply system in
Okhamandal area which ensures regular water supply to
the villages. 

viii The company should implement the proposal developed by Tata
Chemical Society for Rural Development for reclamation of
abandoned mines and water harvesting structures in consultation
with lease holders.

Company has Implemented the proposal developed by
Tata Chemical Society for Rural Development for
reclamation of abandoned mines and water harvesting
structures in consultation with lease holders. 

B General Conditions.
i The project authorities must adhere to the stipulations made by 

State Pollution Control Board.
Company is complying with the stipulations made by
Gujarat Pollution Control Board (GPCB). Third Party
Schedule-I Environment Auditor deputed by GPCB
monitors the stipulations made by GPCB.

ii No expansion or modification of the plant should be carried out
without prior approval of this ministry.

Environmental Clearance has been granted by the
Ministry for expansion of cement production capacity.

iii Company must obtain "consent to operate" from the State
Pollution Control Board before commissioning the plant

Company has obtained "consent to operate" from the
State Pollution Control Board before commissioning the
plant.

Compliance status report of Environmental Clearance (Ministry's letter No. J - 11011- 66/99-IA - II (I) Dated November 20, 
2000 amended Jan 17, 2001

Tata Chemicals Limited, Mithapur
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# A. Specific Conditions: Compliance Status (January 2024 to June 2024)

Compliance status report of Environmental Clearance (Ministry's letter No. J - 11011- 66/99-IA - II (I) Dated November 20, 
2000 amended Jan 17, 2001

Tata Chemicals Limited, Mithapur

iv Handling, manufacturing, storage and transportation of hazardous
chemicals should be carried out in accordance with the
Manufacture, Storage and Import of Hazardous Chemicals Rules
1989 as amended in 1991. Permission from state and central nodal
agencies in this regard must be obtained.

Handling, manufacturing, storage and transportation of
hazardous chemicals are carried out in accordance with
the Manufacture, Storage and Import of Hazardous
Chemicals Rules 1989 as amended in 1991. 
In this regard, permission from state and central nodal
agencies has been obtained.

v Hazardous waste if any, must be handled and disposed as per
Hazardous waste (management and handling) rules 1989.
Authorisation from State Pollution Control Board in this regard
must be obtained.

Hazardous wastes are handled and disposed as per
Hazardous waste Rules notified under Environment
Protection Act, 1986. 
In this regard, Authorisation from Gujarat Pollution
Control Board has been obtained.

vi Proper housekeeping and cleanliness must be maintained within
and outside the plant.

Proper housekeeping and cleanliness is maintained within
and outside the plant by implementation of 5S and Good
Housekeeping practices.

vii Occupational health surveillance of the workers should be done on
a regular basis and records maintained.

Occupational health surveillance of the workers is done
on a regular basis and records are being maintained.

viii The project proponent shall also comply with all environmental
protection measures and safeguards recommended in the
EIA/EMP.

Company has implemented and is complying with
Environmental protection measures and safeguards
recommended in the EIA/EMP.

ix A separate Environmental management Cell with full fledged 
laboratory facilities to carry out various management and 
monitoring functions should be setup  under the control of Senior 
executive.

A separate Environmental management Cell with full-
fledged laboratory facilities to carry out various
management and monitoring functions has been setup
under the control of Apex Environment Committee.
Company also have a well-established Environment
management system (ISO 14001) which is being audited
by external experts.

x The funds earmarked for environmental protection measures 
should not be diverted for any other purpose and year wise 
expenditure should be reported to this ministry and SPCB.

The funds earmarked for environmental protection
measures are not being diverted for any other purpose
and year wise expenditure are submitted to the Ministry
and SPCB as a part of Environment Statement. 

xi Six monthly status report on the project vis-à-vis implementation 
of environmental measures should be submitted to this ministry 
(Regional office, Bhopal)/ CPCB/ SPCB.

Six monthly compliance status reports is being submitted
the Ministry (Integrated Regional office, Gandhinagar)/
CPCB/ SPCB.

xii The project proponent should inform the public that the project
has been accorded environmental clearance by the ministry and
copies of the clearance letter are available with State Pollution
Control Board/ committee and may also be seen at website of
Ministry and Forest at http:/www.envfor.nic.in. This should be
advertised in at least two local newspapers that are widely
circulated in the region of which one shall be in the vernacular
language of the locality concerned.

The project proponent informed the public that the
project has been accorded environmental clearance by
the ministry and copies of the clearance letter are
available with State Pollution Control Board/ committee
and may also be seen at website of Ministry and Forest at
http:/www.envfor.nic.in. 
The same had also been advertised in two local
newspapers in English and Gujarati language. 

xiii The project authorities should inform the regional office as well as
the ministry, the date of financial closure and final approval of the
project by concerned authorities and the date of commencing the
land development work.

TCL has sourced expansion related funding internally so
financial closure is not applicable. However general plant
expansion status is updated timely to the Regional Office
as well as the Ministry.
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GUJARAT POLLUTION CONTROL BOARD 

Regional Office 

Sardar Patel Bhavan, Rameshwarnagar, Jamnagar - 361008 

Phone: 2752366 

Notice for Entry and Inspection 

Under Section 23 of the Water (Prevention and Control of Pollution) Act, 1974, Section 

24 of the Air (Prevention and Control of Pollution) Act, 1981, and Section 10 of the 

Environment (Protection) Act, 1986, we, the undersigned, hereby notify you that we are 

authorized to enter and inspect your premises at any time, with necessary assistance, for the 

following purposes: 

1. To perform any duties assigned to us by the State Board/Central Government.

2. To determine whether any functions under these Acts are being performed, and if so,

how they are being performed, or to verify whether any provision of these Acts or any

rules, notices, orders, or authorizations issued under them are being complied with or

have been complied with.

3. To inspect and test any equipment, industrial plant, record, register, document, or other

relevant material, or to search premises where there is reason to believe that any offense

under these Acts or rules made thereunder has been committed or is being prepared,

and to seize any equipment, industrial plant, record, register, document, or other

relevant material as evidence of such offense.We shall enter your premises for the

above-mentioned purposes at the following time:

Time of Entry into Industry/Factory: Morning/Evening, 16:00 – 22:00 on 01/07/2014 

The following persons will assist us during the inspection: 

1. J.M. Mahida - DEE

2. (Additional names as required)

To, 

Tata Chemicals Ltd. 

Signature: 

Authorized Officer's Name: H.C. Solanki 

Designation: SSO 

Two copies of this notice have been received by: 

Name: Mr. Sanjeev Jain 

Signature of the Recipient 
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GUJARAT POLLUTION CONTROL BOARD 

Regional Office 

Sardar Patel Bhavan, Rameshwarnagar, Jamnagar - 361008 

Phone: 2752366 

 

The officers of the Gujarat Pollution Control Board conducted an inspection of 

your unit today under the provisions of various environmental regulations of the 

state. Based on the observations made during the site visit, the information / 

documents provided by you, and the provisions of environmental regulations, the 

following directions are issued to you. You are required to submit a compliance 

report regarding these directions to this office within two weeks from the date of 

receipt of this notice. Additionally, a copy of the compliance report must be sent 

to the head office of the Gujarat Pollution Control Board, Paryavaran Bhavan, 

Sector-10(A), Gandhinagar. Failure to comply with these directions will result in 

further action being taken against your unit as per the provisions of the applicable 

laws/regulations, assuming that no representation has been made by you on this 

matter. 

 

Directions Issued: 

1. Transfer fly ash and rejected materials from the settling pond area to the 

designated area for proper handling. 

2. Ensure that the storage of materials at the cement plant is in compliance 

with the prescribed standards. 

3. (Additional points as required.) 

 

 

Acknowledgment: 

This notice has been received by:  Inspected by: 

Name: Sayeer Jain     Name: H.C. Solanki 

Designation:     Designation: SSO 

Date: 01-07-2014     Date: 01-07-2014 
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By Hand Delivery
ANVG/0541 /2014

July 4, 2014
Regional Officer
Gujarat Pollution Control Board
Sardar Patel Bhavan , Rameshwar Nagar,
Jamnagar - 360008

Sub: Tata Chemicals Limited , Mithapur : GPCB XGN- 17166.
Ref: Written instructions given during GPCB official 's site visit on 01 July, 2014.

Dear Sir,

We are in receipt of written instructions during GPCB officials ' site visit on 01 , July 2014. TCL
Compliance report is submitted as below:

GPCB Written instruction 1: Cover of trucks transferring fly ash and rejected material at Padli
settling pond area.

TCL Response : TCL has started covering of trucks during transportation of fly ash.
Photographs showing covered truck with tarpaulin are enclosed as Annexure 1. The Covering
of trucks during transportation of ESF Cake is proposed from 17 July, 2014.

GPCB Written instruction 2: Reduce height of raw material storage at cement plant.

TCL Response : TCL has initiated covering of raw material heaps towards plant boundary and
will be completed by 15 July, 2014. Photographs showing covered heaps of raw materials are
enclosed as Annexure 2.

We also submit status of Plantation in Cement plant. A layout showing greenbelt development
in cement plant area is enclosed as Annexure 3.

Thanking you,

Yours sincerely
hemicals Limited,

ul J Buch,
General Manager- Safety Health Environment.

Annexure: I to 3

CC: Senior Environmental Engineer and Unit Head (Jamnagar),
Gujarat Pollution Control Board, Gandhinagar

TATA CHEMICALS LIMITED
Mithapur Okhamandal Gujarat 361 345

Tel + 91 (02892) 665991 / 2 / 3 / 4 Fax + 91 (02892) 223361 e-mail mithapur_tatachemicals@tata.com www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Mumbai 400 001
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Gujarat Pollution Control Board 

Vigilance - Rajkot 

Racecourse Ring Road, 

Next to Union Bank of India, Rajkot - 360001. 

(T) 0281-2474524, (F) 2452189

E-mail: gpcb-raj@gujarat.gov.in

XGN site: gpcbxgn.gujarat.gov.in

During the site visit conducted today by the officers of the Gujarat Pollution 

Control Board at your unit, observations were made based on compliance with 

various environmental regulations of the state. Based on the observations during 

the site visit, information/documents provided by you, and provisions of 

environmental regulations, you are hereby instructed as follows: 

You are required to submit a compliance report addressing the instructions given 

below to this office and also to the Head Office of the Gujarat Pollution Control 

Board at Paryavaran Bhavan, Sector-10(A), Gandhinagar, within two weeks from 

the date of receipt of this notice. 

Failure to comply within the stipulated timeframe will be considered as a lack of 

response from your end, and further actions will be initiated against your unit as 

per legal/regulatory provisions. 

1. Significant dust emissions were observed from the raw mill, alkali bypass,

and cooler exit stacks of the cement plant.

2. A large pile of limestone was observed near the cement plant, exceeding

the height of the stack. Therefore, material storage height in all plants must

not exceed 6 meters, and the boundary wall height on the side facing

Devpara village should be raised to 9 meters.

3. Significant dust emissions were observed at the limestone taster point and

limestone charging point in the material handling yard during the visit.

4. The sprinkler system at the transfer point was not operational, and a thick

layer of dust was observed on the ground in the area. Regular cleaning must

be ensured in this area.

Fine emissions were observed from the top of the soda ash line in the

limestone kiln. The capacity of the bag filter was found to be insufficient.

There is no cement meter in the CTP. It must be installed immediately.

The online monitoring system for the alkali bypass must be installed as per

the given instructions.
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Orders Received     Name of the visiting officer: 

Signature:      Signature: 

Name: Jitesh Chauhan    Name: R.V. CHAUHAN 

Designation: Asst. Manager    Designation: DEE 

Date: 10/01/2017     Date: 10/01/2017 
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Gujarat Pollution Control Board 

Vigilance - Rajkot 

Racecourse Ring Road, 

Next to Union Bank of India, Rajkot - 360001. 

(T) 0281-2474524, (F) 2452189

E-mail: gpcb-raj@gujarat.gov.in

XGN site: gpcbxgn.gujarat.gov.in

During the site visit conducted today by the officers of the Gujarat Pollution 

Control Board at your unit, observations were made based on compliance with 

various environmental regulations of the state. Based on the observations during 

the site visit, information/documents provided by you, and provisions of 

environmental regulations, you are hereby instructed as follows: You are required 

to submit a compliance report addressing the instructions given below to this 

office and also to the Head Office of the Gujarat Pollution Control Board at 

Paryavaran Bhavan, Sector-10(A), Gandhinagar, within two weeks from the date 

of receipt of this notice. Failure to comply within the stipulated timeframe will 

be considered as a lack of response from your end, and further actions will be 

initiated against your unit as per legal/regulatory provisions. 

1. The height of the compound wall on the side facing Devpura village at the

back of the cement plant should be raised or constructed to 20 feet.

Additionally, a green belt should be developed on this side.

2. Trucks transporting soda ash and solid waste toward Devpura village must

be completely covered during transportation.

3. Take precautions to prevent any leakage in the brine line towards Mudvel

village and take necessary corrective measures.

4. In the solid waste area near Bhimrala village, piles of fly ash and other

materials are present. To prevent dust emissions, regular water sprinkling

must be carried out in this area.

5. Regularly treat the water containing cement slurry from the pond in the

area near Papa Patli and dispose of it properly as per norms.

Orders Received Name of the visiting officer: 

Signature:  Signature: 

Name: M.S. SR90 Name: B.G SUTREJA 

Designation: Asst. V.P. (Operations) Designation: R.O 

Date: 26/07/2018  Date: 26/07/2018 
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Gujarat Pollution Control Board 

Paryavaran Bhavan 

Sector-10-A, Gandhinagar-382043 

Phone: 22750 22095, 27006 

Telegram: CLEANWAT FIL 

Fax: 07712-3215 

Notice under Section 31(A) of the Air (Prevention and Control of Pollution) 

Act, 1981 

1. M/s Tata Chemicals Ltd., Plot No. 34 to 49, 52, 56, 57, 58/1, 59, and 63 of

VT, Surajkaradi 23/3 P, Mithapur, Jamnagar, Mithapur-361345, Taluka

Dwarka, District Devbhoomi.

2. You are operating an industrial unit at the above address and manufacturing

cement and clinker-free products. This is to inform you that during the site

visit conducted by the Board officials on 10/01/2017, the following

deficiencies were observed:

➢ Emissions in large quantities were observed from the chimneys of

the cement plant's raw mill, alkali bypass, and cooler exit.

➢ During summer, the wind direction towards the village causes dust

to settle in agricultural fields and villages, leading to adverse

impacts.

➢ The online monitoring system connected to the chimneys of HOB,

CELIP-1, and CEHI-2 boilers showed SO₂ and NOx levels

exceeding the prescribed standards.

➢ The air pollution control equipment for the alkali bypass stack was

found to be non-functional, and no online monitoring system was

installed on the said stack.

➢ In the material handling area, sprinklers on the conveyor belt were

not operational, and fugitive emissions were observed.

➢ During the site visit conducted by the Gujarat Pollution Control

Board officials, a layer of fine dust, approximately 3 to 4 inches

thick, was observed at your industrial unit.

ORDER 

In view of the above circumstances, under the Air (Prevention and Control 

of Pollution) Act, 1981, Section 31(A), the following directives are hereby 

issued by Mr. R.V. Patel, Senior Environmental Engineer, Gujarat Pollution 

Control Board: 
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1. Why should the production process of your industry not be ordered to shut 

down under Section 31(A) of the Air Act, 1981? 

2. If your production process operates using your own (captive) power plant 

or DG set, why should they not also be ordered to be sealed and shut down 

under Section 31(A) of the Air Act, 1981? 

3. Why should the electricity and water supply to your industry not be 

disconnected under Section 31(A) of the Air Act, 1981? 

If you fail to submit your written representation or explanation 

within 15 days, the Board will consider that you have no objections and 

will proceed with the aforementioned orders under Section 31(A) of the 

Air Act, 1981. All responsibility for this will rest with you. 

Note: For assistance in submitting the details of the actions taken and the 

CTE/CCI application through the XGN portal, you may avail of the free 

services of the help desk available at the Board’s regional office in 

Jamnagar. 

 

Issued by: 

Gujarat Pollution Control Board 

(R.V. Patel) 

Senior Environmental Engineer 

Reference No.: GPCB/CCA/JMN/51(20)/17166 

To: 

M/s Tata Chemicals Ltd. 

Plot No. 34 to 49, 52, 56, 57, 58/1, 59, and 63, 

Surajkaradi 23/3 P, Mithapur, Jamnagar,  

Mithapur-361345, Taluka Dwarka,  

District Devbhoomi Dwarka. 
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Gujarat Pollution Control Board 

Paryavaran Bhavan 

Sector-10-A, Gandhinagar-382043 

Phone: 22756, 22095, 22008 

Gram: CLEANWATER 

Fax: 02712-32156 

Corrective Notice 

You are operating your unit at Tata Chemicals Ltd., Mithapur, Taluka 

Okhamandal, District Devbhumi Dwarka, producing soda ash and cement. 

During the inspection conducted by the Board's officials on 04/03/2017, your unit 

was found operational, and the following non-compliances were observed: 

1. Reduce the height of limestone and coal stockpiles and ensure they are

covered.

2. Install a water sprinkling system at locations where loading and unloading

are in progress to control dust emissions.

3. Relocate the limestone heaps near the boundary wall toward Devpara

village to the designated storage area and ensure they are covered.

Considering the above findings, this Corrective Notice is being issued under 

various environmental laws. You are required to comply with the above-

mentioned points and submit a compliance report with documentary evidence 

within 15 days from the date of receipt of this notice. 

Failure to comply with this notice may result in necessary actions being initiated 

by the Board under relevant environmental laws. 

On behalf of and in the name of the Gujarat Pollution Control Board 

(R.V. Patel) 

Senior Environmental Engineer 

Reference No.: GPCB/CCA/JMN/M 

To, 

Tata Chemicals Ltd., 

Mithapur, Taluka Okhamandal, 

District Devbhumi Dwarka 
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Show Cause Notice 

Gujarat Pollution Control Board 

Paryavaran Bhavan, Sector-10-A, Gandhinagar-382043 

Phone: 22756, 22005, 22096 | Gram: CLEANWATER 

Fax: 02712-32156 

Subject: Show Cause Notice 

You are operating your unit, M/s Tata Chemicals Ltd., Mithapur, Taluka 

Okhamandal, District Devbhoomi Dwarka, and manufacturing soda ash and 

cement. 

During an on-site inspection of your unit conducted by the Board officials on 

25/03/2017, the following non-compliances were observed while the unit was 

operational: 

➢ During the inspection, air samples taken from the machine placed

on the roof of the primary school in Devpara village showed levels

of PM10 (RSPM) exceeding the prescribed standards.

➢ During the inspection, it was observed that the water accumulated

near the shed adjacent to Padli has not been removed as directed.

Additionally, the salt-laden trucks in transit were not fully covered

with tarpaulin as instructed.

In light of the above observations, a show-cause notice is hereby issued to 

you under various environmental laws to explain why action should not be 

taken against you. You are directed to ensure compliance with the above-

mentioned points and submit a report, along with documentary evidence, within 

15 days. Failure to comply with this notice may result in the Board initiating 

necessary actions under relevant environmental laws. 

For and on behalf of Gujarat Pollution Control Board, 

(R.V. Patel) 

Senior Environmental Engineer 

Ref No: GPCB/CCA-JMN-51517/10-17166/ 

To, 

M/s Tata Chemicals Ltd., 

Mithapur, Taluka Okhamandal, 

District Devbhoomi Dwarka. 
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GUJARAT POLLUTION CONTROL BOARD 

Paryavaran Bhavan, Sector-10-A, Gandhinagar 382010 

Phone: (079) 23222425, (079) 23232152 | Fax: (079) 23232156 

Website: www.gpcb.gov.in 

NOTICE UNDER SECTION 21(5) OF THE AIR (PREVENTION AND 

CONTROL OF POLLUTION) ACT, 1981 

1. M/s Tata Chemicals Ltd., Plot Nos. 34 to 40, 56, 57, 58/1, 59, and 63 of VI,

Surajkaradi 23/3P, Mithapur, Taluka Dwarka, District Devbhumi Dwarka,

Jamnagar.

2. You are operating an industrial unit at the above-mentioned address,

producing soda ash and cement. During an inspection conducted by Board

officials on 05/07/2016, the following observations and non-compliances

were noted:

➢ Non-compliance with air quality standards:

During the site visit, a sample of air was collected from a location

500 meters from your unit at Devpara village near the cement plant.

The PM10 levels (particulate matter) in the sample were found to

exceed the prescribed limits.

Order 

In view of the above, I, G.H. Trivedi, Senior Environmental Engineer of 

the Gujarat Pollution Control Board, hereby issue this notice under Section 21(5) 

of the Air (Prevention and Control of Pollution) Act, 1981, directing you to 

show cause for the following: 

1. Why an order under Section 31(A) of the Air (Prevention and Control of

Pollution) Act, 1981, should not be issued to shut down your industrial

operations.

2. If your industrial operations are powered by a captive power plant or DG

sets, why they should not also be ordered to cease operations.

3. Why an order under Section 31(A) of the Air Act should not be issued to

stop water supply to your industrial unit.

You are directed to provide a detailed explanation and justification within 7 days, 

failing which the Board will be compelled to issue necessary orders under the 

relevant provisions of the Air Act, 1981, without further notice. 
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Please note that non-compliance will render you liable for further actions as per 

the provisions of the Act.  

For and on behalf of Gujarat Pollution Control Board, 

(G.H. Trivedi) 

Senior Environmental Engineer 

Ref No: GPCB/CCA-JMN-17166 

To, 

M/s Tata Chemicals Ltd., 

Plot Nos. 34 to 40, 56, 57, 58/1, 59, and 63 of VI, 

Surajkaradi 23/3P, Mithapur, Taluka Dwarka, 

District Devbhumi Dwarka, Jamnagar. 

Clean Gujarat, Green Gujarat 

ISO-9001-2008 & ISO-14001-2004 Certified Organisation 
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September t6,2OL9
Mr. G H Trivedi
Senior Environment Engineer
(Unit Head-Jamnagar),
Gujarat Pollution Control Board,
Paryavaran Bhavan,
Sector- 10 A, Gandhinagar -382010

Sub:

Ref:

Tata Chemicals Limited, Dist.- Devbhumi Dwarka

1. GPCB Notice vide Outward No. 519934 dated 07.09.2019

2. TCL Compliance Report vide letter No. A/WG/3LL-A(2OL9 dated 21.08.2019

3. TCL Compliance Report vide letter No. A/WG/3L1.12OL9 dated 26.07.2OL9

4. GPCB Written lnstructions dated 25.07.20L9

Respected Sir,

We are in receipt of above referred Notice dated (Ref-l) through GPCB online XGN portal. We

hereby submit our response as below:

1. Operation Status of Cement Plant units during site visit on 25.07.2019: We wish to
inform you that the Cement plant was in operation duringthe site visit that took place on

25.07.2019; this fact of the operation of the plant has also been verified by the Regional

Officer, GPCB, Jamnagar. During the site inspection, GPCB officers collected information/
data for operational status of cement plant units.

We observed that it has been mentioned in the GPCB Notice (Ref-l) that the lndustry was

not in operation during the site visit, which is not be the factual situation. Please find

enclosed (Annexure-1)the screen shots of operating parameters and logsheets of the DCS

showing the units of Cement plant that were in operation during the site visit. The status

of operation may kindly be updated based on the site visit report of the GPCB officers and

the DCS report ofTCL as annexed.

2. Online emission monitoring: Further, please be informed that the GPCB officers inspected

the Cement Plant and observed that the online monitoring system was perfectly installed

as per the CPCB guidelines and the online monitoring data that was observed for the air

quality was found well within the prescribed and permitted norms as may be seen as per

th dings belowe recorotn

Sr.
Stack

PM
(Norm-30 mg/Nm3)

so2
(Norm-100 mglNm3)

NOx
(Norm-1000 mglNm3)

Avg Max Avg Max Avg Max

1. Raw Mill and Kiln 8 9 10 19 313 443

TATA CHEMICALS LIMITED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel + 9l (02892) 665991 / 2l 3 / 4 Fax + 91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 00i

CIN : 124239MH1 939P1C002893
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The above online monitoring system is connected with the CPCB server and is constantly
and regularly calibrated through remote calibration and by the agency approved as per

the stringent CPCB guidelines. The online monitoring readings are mentioned in the GPCB

site visit Report of lnspection lD 534461.

Sampling by GPCB officers during site visit on 25.07.2019: The monitoring team of GPCB

conducted sampling of the treated waste water from the Final discharge point in presence

of the TCL representative. No other sampling/ monitoring of Air and Water quality was

conducted by GPCB officials in presence of TCL representative during the site visit. We

note that the analysis report for Sample lD 263433 dated 09.08.2019 is uploaded on GPCB

XGN lD L7166 for ambient air quality monitoring; the same is not related to the TCL

premises, we are not aware as to how the said reports have been made a part of the site

visit report and how they have been uploaded as analysis reports for TCL site. This has

already been communicated to the Board vide TCL letter A/WGl31t-A12019 dated

27.08.20!9 (Annexure-2), a note of which may please be taken once again for clarity.

Ambient air quality monitoring conducted by NABL and MoEF&CC approved agency: The

Ambient air quality monitoring was conducted in the Cement Plant area (in two locations)

and in Village Devpara (in one location) by the NABL and MoEF&CC approved agency

during the same period 125th-26th July 2019) of monitoring conducted by GPCB team. lt
may please be noted that the monitoring results were found well within the prescribed

4.

bel

TATA CHEMICALS LIM]TED
Mithapur 36'1 345 District Devbhoomi Dwarka Gujarat

Tel +91 (02892) 665991 / 2/ 3 / 4 Fax+91 (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 001

CIN : 124239MH1 939P1C002893

Sr.
Stack

PM
(Norm-30 mclNm3)

so2
(Norm-100 melNm3l

NOx
(Norm-1000 mslNm3)

Avg Max Avg Max Avg Max

2 Coal Mill- Old 1. 3 BDL BDL 94 306

3 Coal Mill- New 5 8 2 12 79 205

4 Cooler 10 t4
5 AIkali Bypass 8 9

6 Drver Crusher LT 15

7 Cement Mill 2 3

8 Packer-1 3 10

9 Packer-2 L 2

norms. Copies of test reports are enclosed as Annexure- 3. Summary of the test results is

as below:
Ambient Air Quality Monitoring (Results in pglM3)

S.No. Location Date/ Time PMlO PM2.5 so2 NOx

1 Cement Plant (L&T Godown
area: South-East)

25.07.19 (11.00 Hrs) to
26.07.19 (11.00 Hrs)

89 34 5.8 7.9

2 Cement Plant (Padli Gate side:

North-East)

25.07.79 (11.30 Hrs) to
26.07.19 (12.44 Hrs)

83 29 6.8 8.4

3 Outside Plant area (Village

Devpara: North-East)

2s.O7.19 (10.30 Hrs) to
26.07.79 (10.35 Hrs)

88 39 6.1 7.5

2of4
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operations. Copies of site photographs (Annexure-8A) and Video DVD (Annexure-88) are
enclosed for your ready reference.

TCL has conducted the ambient air quality monitoring in Village Devpara during 2L't-22nd August'
2019 through NABL and MoEF&CC approved agency. lt may please be noted that the monitoring
results were found well within the prescribed norms. Copy of test report is enclosed as Annexure-
3A. Summary of the test results is given as below:

Ambient Air Quality Monitoring (Results in pg/M3)
S.No. Location Date PMlO PM2.5 so2 NOx

1 Outside Plant area (Village

Devpara: North-East)
21.08.19 (15.00 Hrs) to

22.08.19 (15.15 Hrs)

79 29 6 7.6

Monitoring of ambient air quality in Village Devpara by NABL and MoEF&CC approved
agency has also been included in monthly sampling plan. Test reports of the monitoring
shall be submitted to the Board as a part of monthly compliance monitoring report.

5. Air Quality Prediction through Mathematical Modeling: Prediction of impacts on air
environment has been carried out as a part of the Environmental lmpact Assessment by
NABET-QCI approved agency. Mathematical model based on a steady state Gaussian
plume dispersion model designed for multiple point sources, AERMOD version 8.1
developed by United States Environmental Protection Agency [USEPA] has been used for
simulations from lndustrial sources. Peak lncremental Concentration of Particulate Matter
is only 1.56 pg/m3. Please find enclosed conclusions of Air quality modelling as Annexure-
4.

Ambient air quality monitoring is being conducted by the Environment Laboratory of TCL

and third party Laboratories (NABL/ GPCB approved Schedule-l Auditor) to verify the
compliance of parameters in the ambient air within the premises of industry as per Para

4.2.4 of Consent Order (AWH-91133). Monitoring reports are submitted to the Board

regularly. Copies of Test Reports for duration (April- September,21l9l are enclosed as

Annexure-4A.

Locations of Continuous Ambient Air Quality Monitoring Stations (CAAQMS) were
identified as per study conducted by M/s. Kadam Environmental Consultants (NABL

approved agency). Location Map showing three nos. CAAQMS is enclosed as Annexure-7A.

M/s. Environnement SA (OEM and O&M Service provider of CAAQMS) has completed

installation and Calibrations as per CPCB guidelines on 10 August 20L9. Online monitoring
results for Parameter PM10 are enclosed as Annexure-7B. Time Weighted Average (24

Hours) readings of Parameter PM 10 as applicable under National Ambient Air Quality
Standards (Annexure-7C) are summarised as below:

TATA CHEMICAE LIMITED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel +91 (02892) 665991 /2/3/ 4 Fax+91 (02892)22336'l www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 00,l

CIN : L24239MHt 939P1C002893
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Time Weighted Average (24 Hours) readings PM10 in pg/M3 for duration 10.08.L9 to
12.09.19

Location Location-l- (Cement

Plant)
Location-2 (Salvage

Yard)

Location-3 (Malara

Area)
Minimum 10 10 1,2

Maximum 79 62 63

Average 43 31 30

GPCB letter dated 14.08.2019: GPCB officers have observed air quality as per the
prescribed norms during the site visit on 04.07.20L9. This has been clarified vide the GPCB

letter Outward No. 516969 dated 14.08.2019. Copy of the letter is enclosed as Annexure-
5.

GPCB lnspection Report for site visit dated 25.07.20L9: GPCB officers made the site visit
of Cement Plant on 25.07.2019 and recorded following observations and control measures
in lnspection lD 534461 (Annexure-5 and 6A):

a. Observed No fugitive emissions from Cement Plant during site visit
b. Observed No emissions from Chimneys of Raw Mill, Alkali Bypass and Cooler.
c. Observed Online monitoring data wellwithin the prescribed norms
d. Observed operation of Bag Filters in Material Handling and Coal Handling area.
e. Stacking of Coal as per Coal Handling Guidelines (Stack height < 6 Meter)
f. Covering of Coal in designated storage site
g. Observed cleaning of RCC roads by mechanical sweeping machine and Water

sprin kling

We hereby request you to take on record the explanations provided by us with the relevant
data and documents referred above and close the matter since TCL is in full compliance.

Yours sincerely,
For Tata Chemicals Limited,

N Kamath
Vice President- Manufacturing
(Authorised Signatory)

Enclosed: Annexure 1to 8

Copy to: The Regional Officer, Gujarat Pollution Control Board, Jamnagar

TATA CHEMICALS LIMITED
Mithapur 361 345 District Devbhoomi Dwarka Gujarat

Tel + 9l (02892) 665991 / 2 I 3 l4 Fax + 9'l (02892) 223361 www.tatachemicals.com
Registered Office Bombay House 24 Homi Mody Street Fort Mumbai 400 0O'l

CIN : 124239MH1 939P1C002893
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GUJARAT POLLUTION CONTROL BOARD 

Paryavaran Bhavan, Sector-10-A, Gandhinagar-382010 

Phone: (079) 23222425, (079) 23232152 | Fax: (079) 23232156 

Website: www.gpcb.gov.in 

SHOW CAUSE NOTICE 

You are operating your unit, M/s Tata Chemicals Ltd., located at Plot Nos. 

34 to 49, 52, 56, 57, 58/1, 59, and 63 of VI, Suraj Karadi 23/3P, Mithapur, Taluka 

& District Devbhumi Dwarka, and manufacturing caustic soda, cement, salt, etc. 

During a joint inspection of your unit conducted on 28.08.2019 by the SDM of 

Dwarka, the Chief Officer of Dwarka, and GPCB officials (R.O and S.S.O.), the 

following non-compliance was observed: 

➢ Solid waste was found dumped on the land on both sides of the canal

approximately 300 to 400 meters from your unit towards the sea.

In light of the above findings, a show cause notice is issued to you under 

the Water (Prevention and Control of Pollution) Act, 1974, requiring you to 

explain why action should not be taken against you. You are hereby directed to 

ensure compliance with the above-mentioned issue and submit a detailed report 

along with documentary evidence within 7 days. Failure to comply with this 

notice will result in the Board initiating necessary action under the Water 

(Prevention and Control of Pollution) Act, 1974. 

For and on behalf of Gujarat Pollution Control Board, 

(G.H. Trivedi) 

Senior Environmental Engineer 

Ref No: GPCB/CCA-JMN-51626/ID-17166/ 

To, 

M/s Tata Chemicals Ltd. 

Plot Nos. 34 to 49, 52, 56-57, 58/1, 59, and 63 of VI, 

Suraj Karadi 23/3P, Mithapur-361345, 

District Devbhumi Dwarka. 

Clean Gujarat, Green Gujarat 

ISO-9001-2008 & ISO-14001-2004 Certified Organisation 
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

NOTICE OF DIRECTION UNDER SECTION 3I-A OT'THE AIR (PREVEO*"OffiCONTROL OF PO-LLUTION) ACT-I98T (HEREINATTTN REFERRED TO AS THE*AIR ACT") AS AMENDED FROM TIME TO TIME.

WHEREAS you are lltn*^ul industrial trrlant is M/s. Tata chemicals Ltd, plot No: Nos.34 to49'52'56,57.58/1"59 & 63 of VI. Sura.ikaradi23/3 p.la*naga., tvtittrapur-301345, Tal: Dwarka,Dist : Devbhoomi Dwarka.

AND WHEREAS during the inspection of your industrial plant on lg/14/Z1z2under Section-24of the A'r lPievc,rtiorr ano iorrlnrr of i'ollui-ion) Act-1981 uv trrl urtrrorized officers of the Boardwitn relbrerce i, cornpraiirs & rbl^owrng noncoinpliar,.. .,"i. observed.

l ' Surplus solid waste quantity generated from Effluent Solids Filtration plant (ESF) is
sent bx* open trucks for disposal on open iand near Settling ponds at padli discharge
point.

2' unit ha's made a big lieap ( more than @20 meters) made up of solid waste from ESF
Plartt .;;'ithi:i 1,t'e orerrise.s near the backsirje f:c,unclary wall behind the Cement plant.

"i , At Pt..j ii r')ls..i;:rrge p-rinl,'rr;r1, iiigi, ir*,1-ls;f s,.iri,r *aste spreads over very rarge area
i!@,2.5 sqliale kilo,rerer) ac observed neil' i;ie settring ponds.

4' Dust Pafiicles has found on the roofs of Devpara houses near company as well as on
rhe leaves oi'trees.

5' lioiiiJ r*asie f'rom cornpan./ is lransoorteci rhrc,ugh truck on Devpara Road which are not
:rotr*rry r:overed hence fugitive emission/dusting spread in surrounding area.

ti' Llnrt has not submitteci compliance of action pian submitted on dtd.23 lll2o2l for the
convel,ine of spent Sea water through closeri cr:nduit.

NoW'lliiRE-CIu.ihe Fi;ari piupl,ses:r-r issr.. :,;e:tions r"rnder Section-3I (A) of the Air(Prt,venlion ancl C'ontrcl cl l.'olluirci,.) Act_'l9gl iL.; uuiCer: _

] To p;'6l1jfui.".roLr {.. r. th., libovr: saic m:.nrrfactrrling a.ctivities.2' 'ro close the operation of vour industrial plant on ile above mentioned site till complying
corsented condrlrons. l

3' To clirect the corrcert.red auth<xiry to stc,p srrpply of electricity and water till that time

YoU ARE HERL'BY rjirectec ro reply with compliance.of above points within l5 days on receiptof"tlris noiice iutd suli;;il iii{a,ieii acrir;n iukeri ;cga^rding subnriued action plan 6ifin!'*fri"t,
dircctious is pi',Jplrseo above * i,, .re de:.iired rr, i;i, passed irittrout furthemererence t" v"rl

Forand on behalfof
Gujarat Pollution Control Board

GPCB

\ \
s.

Unit Head, Jamnagar

Clean Gujarat Green Gujarat
ISO - 9OO1 - 2008 & ISO - 14001 - 2OO4 Certified Organisation
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NO: GPrCB/CCAJMN-51(32)llD-r7l66t Date:

TO,
lWs. Tata Chemicals Ltd,
Plot No: Nos.34 to 49,52,56,57,58/1, 59 & 63 of VI, Surajkaradi 231'l P,

Jamnagar, Mithapur - 361345'
Tal: Dwarka, DIST: Devbhoomi Dwarka.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-1 0-A, Gandhinagar-382 01 0
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

R.P.A.D.

NOTICEoFDIRECTIONUNDERSECTIoN33-AoFTHEWATERcREvENTIoNAIID
CoNTROL OF POLLUTION) ACT-ISZ+ GEnTINAFTER REFERRED TO AS THE "WATER

ACT") AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an indust'ial p-lant is. Mis. Tata chemicals Ltd' Plot No:Nos'34 to

49,52,56.57.58i I,-59 & o1 or"vr, Suraikaradi2ii: p' lu*nugar' Mithapur -361345'Tal : Dwarkq Dist:

Devbhoomi Dwarka.

ANDWHE.RE,ASduringtheirrspectitrnirfyrrurindustrralplantonlglo4t2o22underSection-23ofthe
WaGr e;t h', th: l'llioriIed offi':ir rf the Boarcr it lras be<rn lrtic:d that;

l. Ljnit is nc,t conplet:ll rer.se cl'roii'i :; a.r:,i'l Ben€roted from Effluent Solids Filtration Plant in the

cement Plant.

2. Lrrit has rnail* kutcira'i.rtin ii-r"i'laltj draint along llie periphery of Settling Ponds & solid waste

heaps"butdurii.ghigirraill'all.i,tieJl..ihanicsrll"t:urttatttinatedrainwatertospreadoverthe
neai'U;' i'P(F : illd:'

3'A.sperA,nalYsisrepcrr.ttlfTreatedWiW[i.omfirraloutletofeffluentdischmgechannelofTCLand
e1;en w.iu rii*chlrrlle clrannel of 1'C[. that nasses befween Devpara & Padli village' parameter are

more then prescr.ihccl lcrms i.e I'|H3-N -9.18 rng/l and 5 t0 rng/l respectively'

NOW'filFriilFOREBoardproposestoissuedirectionsunderSection33-AoftheWaterAct-l974as
under: -
i. :ir rrrcnitrtt'.vort liom lhe marufacturing o1'above said nroducts'

2. .I11 
cl.)s(j t,re c'reration ot your rndustrial plant gn the above mentioned site till complying consented

corrditionh

3. To trircct iiri gonc;rucd authoi'it1' t0 stcl) s:r;rpr,v o1'eiectt ir:i'5' and water till that time'

4. L,rnit na$ ltot s;bitiitl:,.! ;otlt;tllati.;'u o, ,i";,*,,, 'rian suUrtiltcd cn dtd'23 lll2}2l for the Convefng of

spent Sea watei ilr,'ough otoscd tt'}ir'ltlii-'

yOI-l AI,.E ,ll--&El]',, ;lirilrerl Lr; 1sy-rl'v w'iih ct:rr t:'lr':r'ice (}f oc'ints rvithin i5 days on receipt Of thiS nOtiCe

of directi<ln {ailing to *lrlch rlirecti."'ns as proposed abo'e will be deented to be passed without further

reference ,- /r)tl

For and on behalfof
Gujarat Pollution Control Board

GPCB

ll 5

S.

Unit Head, Jamnagar

NO: GlrCtt/C( r1i..j11,1L;-rii1.-';:11:rl)-'i llr:-'C,r Date:

TO.
M/s. Ta.ta Chtmicait, Ltd,

Plot No: Nos.3.4 ts 49. 5-i. li6. 5:." sl;ii . l1:} {L 6f, llt''v i. Sul.aikaradi 23/3 P'

Jamnagar. IVI ithuPro r - i6 1,r45

Tal: Dt'crli:r. tlltiT: llrl lrlt:::'':i \Jr77 :11l';:r '

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 -2OO4 Certified Organisation
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TATN
8Y RPAD/XGN/Emall

NwGlt48.l2024
September 10, 202t1

slrlt. A J Patel

The Unh Head-Jamna8ar,

Gurar.t Pollution Control 8oard,
Paryavaran Bhavan,

Scctor- 10 A, G.ndhinagar -:ltzolo

sub: Tata Chemicals Llmited, Dh.- Oevbhuml Drrarta (ICV Company)

Ref: 1. GPCB officlals'slte vlslt wrltten lnst.uction5 dated 01.08.2024

2. TCI Compllance report tubmlssion by email and xGN dated 04.08.2024

3. TCf Compllance report submisslon by RPAO, email and XGt{ dated 14.08.2024

4.6PC8 Notlco vlde letter no. GPTCB/CCA,/JMN-5r(3El/lO-17165/E20912 dated 04.09.2024

Resp€cted Madam,

TCL has submitted compliance reports (Ref-2 and 3) of GPCB site visit written lnstructions (Ref-11.

Copies ofthe compliance repon are enclosed as A0n€xure-l. We hereby submit compliance report of

directions issued by the Board (Ref-4):

S.No. GFCB Notice of Direction TCL Comdlance Repon

1 ouring visat alkaline

wastewater loggin3

(@25Kt) is observed

outsade indu5trial plant

premises near boundary

wall 122.4o73t52,
69.0221479) at Padli gate

(Devpara side)

1. Ouring heavy rainfall in Mithapur area, TCL has

helped Okha Nagar Palika by creating openinBs in boundary

wall to allow flood water trom surrounding area and

diverted through company's monsoon water management

system (ADncxure-2). As sutgested by the Eoard duting site

vasit in 01.0E.2024, water from monsoon drain has been

collected and disposed of lhrough existinS effluenl

treatment and disposal sYstem.

2. TCL has immediately taken suilable actions for

disposal of soil mud solids collected from cleaninB of
monsoon channel.

3. Photographs showing collection ot water and soil

mud solids during 01.08.2024 to 03.08.2024 are enclosed as

Annerure-3.
2 As per AR of water sample

collected from water
logged at outside industrial
plant premises near

boundary wall parameters

showing pH-10.10 Unit

As perthe GPCB officials'site visit written instructions daled

01.08.2024, TCL has collected counter samples and sent foi
analysis throu8h EnviTonmental Lab approved by NABL.

Results of water samples as per Test Reports (Annexure{}

o, Environmental Lab app.ov€d by NABL are wellwithin the
prescribed no.ms as Siven below:

A\TI'

@" t1121
If,IA C}IEMICAI.S UMIED

-l Mih.giJr 161 3a5 Oitr( DarbaE rI O*rt G.r-.r
014,r.?0loea l'6:ge I t2t,t. j.' +er (028e2) 22t36r wrr.rrrrrEinur(di

R.gnlcrcd Ofi<. 8o.ib.,lldn )a tlotrr Mody Sr.lcr ,o.r Munb.. a(n ml
Clt{ : U42l9riH t 919ftCm289j

l.r

G

G
-t
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which is exceedint
prescrib€d norm5.

S.No.

1

3

4

5

5

1

8

9

10

l-ocation pH TSS

mgll
NH3.N

mell
village Padli 1.55 51 BDL

final Eftluent 7.52 89 2.01

Lalpur Road channel 7.O9 110 0.39

Padli Gate 9.43 312 BOL

Malara lake 7.42 34

Opp. Malara Lake 7.47 37 80r
S€a Water Talao 7.35 193 BDI.

S.No. 424 Ehamrana 8.26 18 BDT

Bhimrana Pond Sah pan 8.22 30 BDI-

Bhimrana Talao 8.23 14 BDL

.arT!'
TNTN

R€sults of soil mud solids collected from monsoon drain as

per Tesl Repons (Annexure-S) of Environmental Lab

approved by NABL are well within the pr€scribed norms as

tiven below:

s.

No

Location Resulls Min.

Detection

Limit

Limit as

per Sch-ll

HW Rules

1 pH 8.97 o-14 <12.5

2 Arsenic 8DL 0.1 m&/kg 5

3 Cadmium BDL 0. r m&/kg 1

4 Lead BDL 0.1 m&/kg 5

5 Mangaoese BDI- 0.1 m&/kg 10

5 Mercury BDL 0.1 mg./k8 o.2

7 Copper 8DL 0.1 m&/k8 25

8 Nickel 8DL 0.1 mS,/kg 20

9 Vanadium 8DL 0.1 m&/kg 24

10 Zinc BDL 0. r mg,/k8 250

11 Chromium 0.1 mg/kg 5

12 lron 8Dr 0.1 mg,/kB

5. Gypsum treatment has been completed and pH is

observed normal (pH 8.05) in monsoon water drain.

Photographs of drain and pH are enclosed as Annexure-6.

6. Sampling throuSh €nvironmental Laboratory
accredited by NASI is completed on 13.08.2024.

PhotoSraphs showing site samplint by representative of

IAIA c}tEmtc^t.s UmlIE
tatdi.gur t6l X5 Ornt<r Dathoo.r' Drr*. Cir..X

Trl + 9r (O2gr2) 665991 t2/, / 1a.t a9t l0,,r'tzl2tr!6t wr.r.l.6rmk l!@,n
n girllrld Ofi(c oomb.t llosra 2/r Xo'ni ltodt Str(r forr Mrrnbr a@ ml

ctr t24239t {9r9rt(o2r9,

801

BDT

241344
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tnvironment lab approved by NABL lab and Test Reports ot

Environment lab approved by NABI- are enclosbd as

AnnexureT.
Results of Water Qualitv as per Test Reports o,

Environmental Lab approved by NABL ate well withio the
prescribed norms as given below:

Sampling location: Monsoon water Drain {PadliGate)GPs:

Lat 22.'lU864N Long 69.025306E

Test Parameters Unit Result Normg

pH 7.13 5.5-9.s

Temperalure de8. c 31.6 40

Colou. Pt-CO

scale

5 100

Total

Solids

Suspended .nEll 41 500

Oil & Grease m.sll ND 2

Ammonical Nitrogen me/l ND 5

% Survival 100vo 90%

ND- Not Detected

3 GPCB is receiving rep€ated

complaints a8ainst your

industrial unit for Water
Pollution and Air Pollution.

TCL Milhapur Compl€x is cenified to ISO 14001:2015

Environment Management System by lntertek (a U(As

accredited body unde, schedule oI Accreditation) and

signatory to Responsible Gre lnitiative by lndian Ch€mical

Council. Copies oI valid certificates for lso 1tl0o1 and

Responsible Care are enclosed a5 Annerure E.

Officials from Regional office, Jamnagar of the Board are

regularv conducting she visits. Company has submtted

compliance reports of written instructions issued by the

Board during site visit. Copies of the Compliance Reports are

enclosed as Annexure-9.

Regional Offrce of the Board is also monitoring the quality

of treated water discharSe unde. the lntegraled Coastal

Zone Manatetnent Proied and monitorint of

environmental pararn€teE a5 p€r consent no,m5, Company

has also provided online monitorinS system as per

guidelines prescribed by Central Pollution Control Board.

Online monitoring system is connected to GPCB and CPCB

se.ve6 (Anosrure-lo).

tA?A O{CiltCAlStmIID
Mnh.F, 161 3,15 D6lri(l D6/thdfl Or.rt G.rFrx

Iel +9l tO;EgI6659t1 t 2t!t 1aa.+9l (0282,23!61 r*w.Lt.<lErni<.1(o.t!
n girEr.d Oa6(. Sornb.y Hq!. 2a llo. llody St..r Fort Mt nb.a,ld) (x)l

Cltl : 12,1239fiH l939Ptc(82t93

Eioassay Test
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Eoard has also appointed Schedule-l Environmental Auditor
for monitorinS of environmental parameteE including

ambient air quality, stack emisslons and lreated
wastewater. TCL has conducted lhe Environmental Audit
Report for FY 2023.24 and submitted Audit Report to Board

as per prescribed procedure (Annexure-ll).

Company has also deputed thid party monitoring of
environmental parameteG through Environmental Lab

accredited by NABI,. Test Reports of Monlhly monitorinS
(August-2024) is enclosed as Annerure-l2.

The anaVsis reports of the 8oard, Schcdule-l Environment
Auditor and Environmental Lab accredited by NABL

contirms that the quality of environmental parameteE

including treated water quality and air emlssions are well

within the prescribed norms.

Given the clarifications and compliance status above ln detail, w€ request you to kindly take on record
explanations/ complianc€s provided by us as also all the relevant data and documents referred to
above and close the maner since you will appreciate that TCL is in compliance with the norms and

limits that have b€en prescribed. As a Responsible Company we willcootinue to improve our systems

and attempt to be the best in class.

Thanking you for your kind consideration; we continue to b€ in compliance

Yours ilncercly,
For Tata Ctremlcllr tlmh€d.

,tC-J(
N famath
Chiet Manufacturlnt Offfcer and Site Head
(Authorlsed Slgnatory)

Enclored: Annexure 1 to 12

Copy to: Shri G B Bhatt, The Retional Officel, GPCB,.,amnagar

TATA OtEt tC lS umtlE
Mrth.pur ,61 LS (}.rrr OetrE 

'x 
Dr.rt 60r...r

tal + 9r (O2892165599t t 2 t t 1 1 f.r . 9t O2,,r2, :23351 wr*rirtr.ni<.l..co.n
R.gBtlrtd Ofic. 8ofib., tiour. 2a Harx Xod, nrt r Fon tauobr {m q}l

clt Lla2 tslt t 9l9Pt (q)2a91
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